Government [1 August, 2017] Bills 293

PROF. M.V. RAJEEV GOWDA: Ecosystem damage, economic cause, buffer zone

efforts — none of them have been replied. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: They are all so general. ...(Interruptions)... That is all
general. ... (Interruptions)...

PROF. M.V. RAJEEV GOWDA: Why is the Government ignoring these questions?
Let the Minister reply. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; sit down. ... (Interruptions)... See, the Minister

cannot reply to everything under the sun. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: He evaded your question. ... (Inferruptions)... He has
not replied to your question. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Tapanyji, I heard it. ...(Inferruptions)... I heard it. So,
I directed the Government. ...(Interruptions)... 1 told the Government to examine that

question as to what can be done about it. ... (Interruptions)...
SHRI TAPAN KUMAR SEN: He has evaded that question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have already given a direction to the Government
to look into this issue of 'low-reported catch'. Even though the catch is high, the
'reported catch' is much low. I want the Government to examine it and I have said it
already. Mantriji, the question is about the low-reported catch. Catch gd 2, aifed
'reported catch' 9T HH T S IR H S inquiry BT &, FO HF B &1 Okay.
...(Interruptions)... Now, let us take up the Right of Children to Free and Compulsory
Education (Amendment) Bill, 2017. Shri Prakash Javadekar.

GOVERNMENT BILLS - Contd.

The Right of Children to Free and Compulsory Education
(Amendment) Bill, 2017

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, I move:

That the Bill further to amend the Right of Children to Free and Compulsory
Education, Act, 2009, as passed by Lok Sabha, be taken into consideration.
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[Shri Prakash Javadekar |

21 Uzl A 3rredl aF & gl B e & forv D.EILEd. TiReror urw fRrere a2y ik eraw
TS H B.Ed. Uferor ure fRrere anfey, 59 9w & ufvrier Rrere anfey o, o a9
fRrere 2Y o Uy, SAfIT IS WREN 3FeS <Iad ddl sl 3Fes <lad o ®I
R ft € 1S 3R 2015 TF B9 T 3Fcs Y B g BRA & forw wer wm eml 9
qualification 3TfSTd &Y, D.EI.Ed IT B.ELEd., 911 4 S8 &1 &, 39 & & foly 2015 TF
P Aigard <F 2 3t &1 Ry 75 & 6 S99 9 3 org St &1 27 81 =l 1.5 oirg
ot B T A Bl T B S iR e A pl T I I wed sl aw R fp
S UT el UTgdC Thed B Soold Bl Al 71 519 &9+ JTgde Whed & IR J SIHdR] o,
1 I = % 3ot 7 Whod § 7 ARg SRR, unqualified STe”d &M $X T2 §1 59
TR ¥ UTgde Wl & 7 ARG S, 1.5 g U <, ) ua ard &1 ¢ art
2 3R R W 8§ o9 2.5 dRg IS 8, 371 I9h] fAedy 3t 11 org et
D.ELEd. 3T B.ELEd. &I €1 U9 H 3[a¥R 8 B o B Tl ? a1 AN B A1d |
fepTer Y 21 A, offdst BT W= i 3r=amy T2 o) A fh S arufIrfera Rt &
gTert A fRrert firel, safers ST D.EILE. AT B.ELEd. B & fory &1 A1l &t 3rafy <51 &
fo1q =g farer <mar T2t &1 ¥ Ue 9gd a1 YfauT 81 379 U8 Hard © & I <1 el § b
BRM? I SAfery BN & Tatarstl o U =71 @R UaT {3 &, S &899 'SWAYAM!
wiThH e {21 8, $9 W D.ELEd. I B.ELEd. & BRI 59 FCay A & UN9 8111 I8
2 3fFCEY, I HETAT e S fad uR g Bl $9d forg 59 11 drg e @
RISTRERI 15 31T ¥ 16 TR o dTer qRT 81 STQT| Usel A RISRER B, WSy B
F a8 39 9 B BT TSI el S951 21 Wi Blost ga-l & folg T8l ST 81 I8
'SWAYAM' T 82 'SWAYAM' H 3iferrs $fFr &1 gfaen 2 iR sifwarg ¢ @
Gfaen 21 sHd TEd < UTEATUD AFad i, SHBI material T, SHBT tutorial T,
IHBT mid-discussion forum BFTT, $& I 3TTeHT BN, T1 SHB! d Y&, IADI AT
et S are wien gnft iRk wfcfree fem

T U 3iarg @1 gfaen 8, 9 U $RICY W S0 B Tdhd &, alfd
foTTas T 3ifTelTs T &t gfaem &1 & a1 Jor Selrh #, STef ifarsT & gfaar 7gi g, 3
T B2 UV o S & A1e88 A sHBT B Jbd ol 3¢ v SId W ) s
I, IH/HT A 'SWAYAM Prabha’ Tl 'SWAYAM Prabha’ & T8 32 US[dedl <ved
£ gREeE & A1 AR TSN 81 T, THIIY BT AT 3R AT 32 Ied I 81 Y| I8
ST ER 99T H B, dRIifds ST ot srufRriara €, St St uf¥eror g, ag |l v |
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TS I BT ST W ez, dfe sad forg wi fer et o hl, St grae« o
BT 21 39 {331 B1 Ac-31U 97T TP =T TS 3R SHH 1,300 BUT BT WGdt gl oAfd
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qrel 8, T D.ELEd. 3R B.ELEd. BT i<} aeTet 31 BN 3R g faq # g1-diF R 9
3meT| et & AT ¥ F U TR H 37U Agforad & A W S UIS BT S, g
ITBI materials, forare st @ el fil 3 < materials, foam ﬁﬁ"ﬁ, TP MR W
I 3T B, FIfb ¥ U B 7B 8, ST S6) o o & o vl 5 aY
STERA 78l &, difch IdT practical aspect I &1 I8T 81 I B Ae-IoR W §U, I8
theoritical 3T 319 online T M, offline T.v. TR ¥ fielv T 3R U9 g1 4Tl & 11 oG
amferier e g ae | fféra 81 Sme, qualified 81 TG S6- Qe H Rier &1 wv
I, STt BT TR Y 9T 31R 31T, 9% A1 H 31d T ot 1 97 oft fr wet gart At
1T =l ST, g 2iepT W gR BRI 31 IABT BN A1 AT ST, WA I g
e 5t SevT 9 IE 9 e & A S T 21 e o & {6 it gl 3 ave |
o4 I8 qHL el 3R S <1 AT o I€ |qd - 3 UT g3, 99 81 st i ik
BT SO 81 HEd gU, H 39 et &1 =l & g uegd =l g

The question was proposed.

MR. DEPUTY CHAIRMAN: Shri K. Rahman Khan; not present. Shri Shamsher
Singh Dullo.

sft TRIR 1 g (ISTT9): A ST[HTIRT S, 999 Ugel 9 MU a=yars a1
Tl & fob Mot 21 397 et o) et 1 witep feam)

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair|

Ig f9a - Elementary Schools ) Right of Children to Free and Compulsory
Education 3 & I£%I | AT AT &, (b fe=g=i # Al 9=l Bl free education a1 ST
Ad| Education & A1 & SHBT development gl gpdr %, 3R SN =9 ITBRT %, under-
privileged &, X a2 H 371 @Y 9=d1 B 319 compulsory education el 3 T &
forg & TN H SN teachers IW Y ¥, I9H BY  qualified ol Al 3T FIHT special
training I BT 11 I 99 fae & foan 11 &, H S 9eAd g1 I8 Wi 99 3 4
2l

g & PV-TaM < $ BRI, TAR A1 § SATET ATETE] (g Ha) g,
IR H ST 80 URHAT ANT A1 H V& 6, <l 8H Q2 € b a1 b el | X AR
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unqualified teachers P trained BT B ﬁvl(’ yraen= fear mar 81 89 ¥ WY 9ed € b
2002 H Education 1 WRd & WAL & Preamble H TS fHT 11T 21T| S¥H standard
of education ®T {51 W fovam Tl S|H a18 2015 H, ST Th amendment 3Tl 54
amendment & 9T&, f31&TT & &= 7 S disparity 11? TUHE, S EAS B B DI g‘%l §
FasrT § 6 oSl 8H quality education @1 3MaTAdGAT Tl IT Slb © fF sHB
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[sft sreR e gt ]

implementation H BT short-comings 2, dfe foee Eg3 ATl # achievements 1 HTHT
N %, education BT compulsory Y fopam = 81 s?ﬁ? II-IRI, implementation | quality
education ®T ST&l d& AFe T, IaH I 9gd short-comings g1 BN Constitution % ST
founding fathers &I, 37811 equal opportunity @1 9T ®a! 81 Constitution | ¥ Equality in
Education T UL &1 ST IR AR e § 86ai | galml SHH Right of
Children to Free and Compulsory Education T Sa¥ell &1 11§ a%E, a¥ 2009 # U
Uge U a1l 2, Forad aifSetrer T R S| VeaR v i 6 i1 geRTenic 1, 9
o B AT, UR H S § fib AR 3R IR-IRe R Wl H SRR 8, va 1 2
ST IR-WRGRI Iped ¢, d [949 ded a9 gu 1 89 A W AR FHdl Bl Ugh
el €19 g e WeH W ol § 9 UgHR 31T €, ST o Uah TaiHe e ol wifeh 319
I TGl BT ESS Ul oIl 21 81 3T HHIAER] Tb2, W1 Y[ 2 Bl a1d B o,
<Ifde # s § {6 B9 A 3 AIUES U BT A1RY, i IR 3R TR, 38T 3R
ol & 19 H Ue 989 F91 70 81 Wped FGald Y §, W J8] SIad el 8l 3 ra |
SR <R9U, a8T ve SeR BIAT © 3R 500 920 Bid &1 981 S9®! fafesw ¥l wwweiic 98
Nl ITH HE! ATl T8 &, Pol RIsfHal 781 & I $el SWb IR PV 7Ll | HRd al
H et g1 el Sft 7 o 7Y BET or - HR <9 & TGN AN Al H 99 €, g8 I8d 21"
319 37T THIM BT TS o AfSTY| ST8T I T RN USHN MY 8, AN oI I8l 9gd |
TR TR WIS Whdl, AT Wpell § 9 UgH, fIem dd) Y €, <Ifd g o
1 TI9aT ARG Thell R ¥ SSAT S X871 81 Even U Nar=1 Far aren 1 =rean ¢ b
T e siverer ST wpdl | ue & fofg SY) 59 d¥s &1 araraxvl ¥ Ut 81 1 2
3R 9 T8 | AR 1 favar SRaR Tpall W T8l 8N, 981 @ 370+ 9= 7el e
e, d1 I8 UH BHl &1 I8 Al HifSar #1 o) 8, SN ShRedr 31 B4 8, Hifh
I fqwar Oa1 w1 21 ST 6 &el T, 987 unqualified teachers 3@ ST &1 519 8l
unqualified teachers & SITUA, a1 fhY 59 <91 B aRaDB! B BRN? TR 89 future of
nation ®ed &, T SreaTa® b)Y 81 3 Aoy drd €, 9 9 A fafesT &1 o w7
B, TN S TG AYDR B &TH S BI SR 21 ST, Aegdl Head o g AN, fSia!
"fAATg " BB T 3R ST 89N Ul 1 92 8, d AR T@pall § 9 Ugdhy 3y |
AR 984 9 WIsfewed, o1 3R B8 URSH W I8 aTd AN &, Sl WRaRI Tpal ¥
qghY 31U &, R Ugal ST B Tb 9 o1 ) e e 21 2, 98 a=ai &1 i
I TE B e <a1 8, WR 319 71 81 ¥ET 82  fao ded 99 1Y 81 9 ol Xy
e it &, ad-Rrer rfvare 2, fre-3 e +ft fan siran &, ofds gt R s1for et 21
SAB] AR B & fory drend iR vwrsefaferd! fha g =nfevl amet wifcdiers &
ST €1 3MU®) el & fb s7=i fUselt <1 ot o o 3 utedi 3iiR snadf wen # wromsy
BRIGI, T 3BT 914 21 919 89 Uad o, 79 89 Bl R forad 2 3R Geld & W} Tav
frerd &1 S 99 A AR 91 BRI ol offl 3%7 I8 GuieE 2 b e sl die
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g1 BT &, T PRSI Ugell, §a, T 3fiR <ol Sl # ff g1 arfeg «fe,
I udl 2 b xR i I8 Saex 72 verdr § fb uradi 9@ a1 a2 T8 a1, offdd
ST9 S<a] B! Bell /STl &, a9 S9®] ABC ) F2T 3rrelt, St fimd) F2) areft sxafern
TSHe H TR BT d W 9gd Agdqul 81 89 S9] 134 [eex F8d €, offd 319 7%
fISTI™1 97T <71 <=1 21 59 wsde Wi ol BRifardist ft € = €1 Sl Rfcs s
& forg orrs Wt <7 SR ST AR 3R BT +ff Fxa €, W R foned ¥ B 7
& 5 9 $SRia W™ 59 qpdl &1 89 g <d §, SIb AR 31 9
SHHd IR HaT & qedi B 37T Tpall # RGeS Id B, R d AV Ses R &
Il BT AU YT STRIAT I § AT S9F foIg 8 avd §2 BI§ Rofee &1 21 Saeaw
T <ot fad @ 21 fegwar 7 <1 fred < ot €, wed € 1% 98 o) e frd
Bif 81 g9 g 9 faarT #xd €1 89 ue € f S 9= e Wi €, S 9 S = @)
G WA Fpol H B TR ;AT 1 21 M) | giosmse foa &, & a8 ff 9@ s
ey b Tl 7 fora=T 0 SORMTST &, SHT IRHCs Bl 71 9R g™ & g4
1 RIen <7 & IR H Tae Ared] g1 H A q3 Sl 9 Bl aredl § 6 g |§
S GFEEIRT &, S U SHT8 ¥ g™l S8 W SN §, S gedl &l a1 81, 1 7
R 8, 7 9R €, TS I8i, bl g8, U1 g8, g d Ul S1re a5 W e €,
1T afeal 9 7 87 e, 7 8+ 31 Sirs e, T o e g <@, &9 59 SiLel.
IS W SN © 981 31 ) 92 T B gU e €1 d 92 gledl W, SE1 UR Jd+ d1h
Fd E1 HaeRal § =e smeh @) a8t ff =3 v S g R R Wt wic-ue
T FAT AP T GU 81 AVPR HRAT A84] 6, SADT A4 SIp 8, PR bl STaxd A1
21 <feh 51 A & AR o A, e afedl | T o1 38 T8 ol S snfeard ar
g, SDT T8T IR AT BT &, ST ged Y-+ fhvt §1 agt 3976 forg ot 7, e 2,
IR, g1 3FEATAP T &) ST Bl A ferc] I & b 3 wial & Wl | S T8 @red|

SyaTeae (sf yaeaw Hifern): STUHET <ISH qRT 81 I 2, 37T FH |
it TR g gait: R, anft A1 A9 31 €Y fasa 2
Syareae (sft yaeeaw Hifern): smuw! urdt & SR AR W Sie aret £

i ereR R gl W), AT o9 A & forg, saaferet am % forg den sae
ST PR b oY oM <iol aga STad] 81 Uep a1 I8 o 3res <Tad 8 18y 3R
S 38! dewAre e =@rfeul S9% Repedie &1 adia A aresT g1 a1fey, Sa!
Jex ¢ 3 =nfew, AifeRy @1 Riew +ft g =fey, gfosmse & aR 4 o <@
=BT $H W dTel 40 VT & &1 Sl TGS ofaR &, Sb! 3R WY & <7 =1yl it
g BRI d & A 8, BT 3@ BT W R A @1 § 5 S9d a8 9
frpTel| g7 Iedl ST B B € & d #-a19 BT ASRT I &1 IS H-919 I8 TS
=redl {6 TR 950 Tpdt 7 SN Ry S6 UM I=4] B Tl 4ol & forg |res 781 €1
HY, I3 B 3MMSTE U 70 AT 81 MY 8, offeh arwft ot gaeil Tt 2, sat A e afact
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[5ft srree Ry gt |

s d € 5 TS #1 gz 72 v s wen, srfik et arfiv g S v g, wwt
SRR 21 3mu Fad & b 59 WIS B UF BT A8 21 FAIST U B BT SITTT? 3179
THe B AAAgS B A Tl il fao9 Hex €, 396 qarfdd 1 qga W,
AN Tpel B AT

IuaHTes (31 YaaR Hiferan): 3T ddefs BRI

sft TR R et et a1, wgpell § ane Rived w RfERfares g 8, &=
STE fSTRpMme 8138 &, Wpdi 3 81 78T & 3R SN S ICRI™ H 81 38T &, Bletorol §
21381 71 S99 TG AN &1 A4 19dl RRAT 81 BIS ST o1 919 reges BT & AN Bl
U & oy Tpal I qre} S ST o411 3@ A1 d A1 3fEY 45PN USd ©, offdd Sl
EFERMARM &, SHBT §X BT AT 3R I UGHeA Wb 8, SHP| A B Bl
SR 1 91 nomadic tribes & ... (IEET). ..

SUAHTEAE (] HERTaR BIfeTaT): 319 3T FHTE HITTY, ATIHT Igd SATT TISH B
T 8

sft wreR Rig g W Al €, W aRd= &
SuHTeet (3 yagaR siferdn): 3y FHIE BRI

il TR R gk 3o €, ST ST &, S Ted STl ©1 3T Tb e RIeH Bl
GATRY 312rar Ud ifersdl asY| ARHRT Tpell W | &1 &7 favard 38 T 2, $9
frear &1 SIERT @ SIRYI Y S USC ¢ Uo[H A Bl T AR U b3I Bl a1
B &, I8 a1 g BT, 579 A1 b A7 | fI9ars g1 8iR @ AR el 4 370 =l bl
Ue & oy Wol| 599 2Tea] & |1 H AT 8-3d18 Bl gl

31 faa f. aegs (FERTS): smevvi Suwwiede Sft, § 59 fad &1 wwedT At
PR B @1, TR H I8 Araan ¥a1 {6 7% a1 31 Ti9d a1 smil| S99 v gfism™
f) 2 3R Tt Ugel 59 Aed ¥ Ps Al = gdt fY &1 8, 99 17 Sid Y 81 IR
SRR W SR BT € F1fh N <91 H faRemisii &1 3iR fae wu 3 fa=m-ga1 &
TH SR FoIdl 3MAT 21 99 ufed Saexdld 9% gAR Je #3194, 99 Nehruvian
socialism @1 FS1 =2t Fefeil off 3R socialism & B Y s AN FRIZ0 0= 3neanRa aref-
AT BT WY 9 WeR far onl g7 SHd & f BT controlled economy 331 T8I |
ofll 918 ¥ ST BT IERIHROT ZINT, T TP ISR HT SR MMAT, I8 #) 7 efe 4
friror €1 o1 S a1e ST AT X7a Sit 89N 9eT #3199, 91 S8 liberalisation,
privatising BT =@l Y BT 3N B9 <=1 fh g8 W1 U o= AR 3re-qawen H, I
ey # HY =Tl 915 | United Progressive Alliance @1 ARGR 2004 H 31Ts, T S AT
B DF-|1 T SHAT 3T TR, RIS MR W ...(JALH).... [5Tad MR W) TH
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AN-GATAT ST PR U .. (FFET).... STAHIIE SHl, ATb-gHTad TSI BT
ST STY UHTHT o, I8 oI fh 89 U right based approach oid €, 3G RT U 3nenRd vd
e T forator BT g S H SR A H 1 3TesT ST 8, T2 BT ofl T AT &,
D! T § b Tl g 5T e, rfer e safery s U g R
Uge AT AT IS1 37V 91 2, Ul el b 34 Vae b BRYl fhail P Rl amg?
3R 3T B, 1 farereii ang 2, TEY ans 8, o a1 =121 o1Ts 82 fh” 5784 W8T ¢ Uy
P AT TSTAT| TS IATBT &, TABT B AR BRM? IR FAT hadl ¢ o A Irse [Aerdl
2, 5H® IR H s= S} @ € e, e ot T T S o, a8t S w1 gt a)
o1 €1 7211 ST T UIHhe & BRI el &1 Ard Ao 2, I8 571 9 off, I8 941 £
F gRom 1 e, 99 w9 & § e {5 sad uRomT = g2 89 39d faRie
T2 81 89 5T ¢ U & fajie # 721 €1 7R g ¥ 9, 3R a1y fhdt e faame
A BT MR B M 9@ &, 1 FT BT &, $HDb AT SaTevvl fad g1 § a1
IERST F T, 39P) TRBR Aot AT Y SaTeT =erd] oY, <ifes saa! |ura= ar off ==
...(TGHT). ..

el ST TEEe (STR US): 3T $HG-3d] WRBR FE I8 81 SUR I &H AN B
J AT IR IS 21 319 361 ifery| ... (ae). ..

31 foa Y. wewrge: #ed Sft, amg a1 @rer 4 €1 €1 ... (@@Em)... 3fy, 3 el
ARYI ST 79 R A9 <ifITl SR FE & Iead 9% of & 3R R i & 3R
United Progressive Alliance & Ta] Bl GXBR ST 3R 3rfrd Ferd, df RIS 3 Udh
right to have a smiling face ff o1 Ahd o, [T BRI B BT AP RI ...(AGYT)... 3
R BT B BT ATPR 7 B BIs STH T2l i, MU e R 241 Raer= 9y,
I q9 31Tl &, w19 3y WY uRRafa o1 famfor s 81 aRfRefa o famtor o s9%
99 31 919 ot T2, ST S¥T_T I AL o1l L. (FAH).... ST A AT BT U S
T 3R AT ¢ U e < foa - R el qd Tl 1 .. (aem)....

sft TR SR (SR we): e ST T i & fhan? (A, 39
319 faer R T2 B ... (). .. TR ORI faegat 721 21 ... (aaem)...

s1. I d). weege: s gd SRt ol . (@@eT)... RS S, 31 95 Syl
...(CTAET). .. MY 5 ST ... (FFET).... TR HEA BT Adld I8 & (6 .9 ). ..

SuawTeasl (3h yaeaR Siferdr): 37T Heside U= 311 15T ... (FFETH). ..

s1. g f. weegs: Suwee 9eied, S9RT el sadl & § 6 aiR gd
AT TRt ST Y AT ST B, T SHHT ST ST 2 .. (). ..

sfeht fieera erpr (Rwmaa w_en): oMo iR qd oIt & Aleddl & dl
...(ETET). ..
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31, fa A, wewge: #sH, 89 3Mud] 95d d ©, WISl .. (JEE)... 3T SI]T
ECRGIRY -..(FIYT).... Try to learn the art of listening. ...(Interruptions)...

SuTeet (3 YaRgaR siferdn): 39 Sierd SISyl

31, foa Y. wewgs: oY 996! §A1syl . (FFEH). .. STFUTRIE Sfl, 3 IS
e patience ﬁw f U& dell SR B

T B BT A0 T8 AT {6 TR @-TART M9 B A, BT F SR (1T I8
Fhardt 311 T {6 59 I | B WA BAT UST 3FR A I T envisage B Al
3reaT BITl #3ft S, 3R 6 IR W $© W Slelil, A1 31261 81 {5 I8 calculation fha
3MER TR foam T o1 & 2015 T I8 A TIN? RIT TAR UK S trainers 2, &1 $a
e TAR UK 917 99 9AT & 659 rferd o s @ w3 7 g are =elt off ok 5w
T BT ATB BT AT 3R 3R I H TN 2, A1 I ol 1 RFHER 82 31T e
BT Y §H S DI DI gacl P Y TS &, IS 9 BH 91 77a1 V8 82 RT3 W
EAR THI B AN o Y81 82 H8lad, S Bl BRI lack of foresight o1 AT GREME 1
39T T 3R 39 goie 4 I8 yRRRIfa Ffa g8 €1 59 919 &1 g9R fauer & i &1

o [N
H[PR BIAT ATV

AR, H dad dH-9R 91d 1 A I8 Si shortage of trained teachers T,
W e Y 3 BRI ‘:I—Eﬁ?ﬂ, UNESCO & Institute of Statistics @1 g1 Il Ug el Udh
RUTE amft & 6 TR & 74 3911 4 Rierpl 31 w1 § 3R 59 A uga Fav Argsiiia
1 3R A MR BT 8 3R 3R I 3171 3 FRAT & f2ara & Feran w81, 12030 9% &5
30 T RIETep] BT B HEGH BT 811 IE Ueb g B SIA1 o3 &, SN T LA
& AR R EAR AT T T 21 379 waTdl I8 & {6 Rl sl s i el g2 59 &
31-9R wEayu fdg E1 w1 g 9.5, 3R D1.5s. & oy U4 Bl B e fid ae | aga
SITET Whdl 8l 81 38 7, foe & figre & 09 6 799 22 = di.s. @ dhys. & forg
3 aTel B 91 | dropout 81 ST 82 HIT ST &R & 91g 3R f1erd &1 Aiad)
HuTer & q1e Hff ! e ofR wEl et g8 Bt €2 @ Y Bl © fh s s A
HTI AR BT &, d9 H U gsd & wd H Rt 3T T3] 3R ol 3R fora e, 31 2,
T 13 &1 a1 82 39 A8 & 954 9 9aTd 39 8l &, 5 & P Riere a1
U AT vocation of teaching, Iz e T attractive Eﬁ?ﬂ ile%Q, arfe fa<dt a1 g oIl
ey 6 § Y Rrere 59, S99 ) A1) =awe 3 e A $B-9-0 Bl I8
3T 81 H A € 6 54 fawar o it oo AR by S &) oTeva 2

15y, ST fawar #9 31% | vel, S9 & 9N | S1-d14 91d He1 ar8dl gl 89 Right to
Education T, IaT &H-7-&1 Fearid BT WY St 21T 21§ A1 € o6 ot I8
T B AT 13,000 Thed T fHT ST Bl FRrfer # € i 59 B 7 S IaariG e
H1 TP e A IR-BIAT e J71 78l SAR <20 H =R Rie =e ofil s9R
< H §C-0E T BT B dTel HoigRl & g UH informal schools H e 1| § ABRTS |
3T €1 AR AT T fHar A1 971 HeTs B drel Ao1gRI & = Y informal schools &
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Ued 9| S H "IFRR fIETery” ded 9, oIfee ot 4 faeme 99 B us waifh 51
B P X S Wl DI BIS AIAAT 76| 51 HE 16, 3N HI WG4 €, S 3781 School
Management Committee IATIT| I HeaT IATBI g, AR School Management Committee
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is
Mr. A K. Selvaaraj.

SHRI A K. SELVARA]J (Tamil Nadu): Respected Mr. Vice-Chairman, Sir, I thank
you for allowing me to participate in the discussion on an important Bill concerning the
future of the millions of students of our country. I am also happy to say that I am allowed
to speak on a subject which is very close to the heart of our beloved leader, Dr. Puratchi

Thalaivi Amma; and I dedicate this speech to my beloved leader, Dr. Amma.

FTransliteration in Urdu script.
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The objectives of the Bill are to provide an opportunity to untrained and unqualified
teachers to acquire minimum qualification. It is very pity to note that out of total number
of 66.41 lakh teachers at the elementary level, 11 lakhs are still untrained. Better trained
teachers would mean an improvement in the learning outcome of children. Quality
improvement will not happen unless the foundation, principles, content, and pattern
of pre and in-service training of teachers are relooked at and changed. It is said that
just knowing a subject or being a graduate, is not sufficient qualification to become an
elementary school teacher. One has to be trained in understanding the learning process of
children, their diversity, and one has to develop necessary teaching skills under trained

supervision.

The Government's budget for the Sarva Shiksha Abhiyan, has increased from
¥ 12,825 crore in 2009-10 to ¥ 22,500 crore in 2016-17. Around 3.5 lakh schools have
been opened in the last one decade and 99 per cent of India's rural population now has
a primary school within a one kilometer radius. India has the largest number of out-of-
school children in the world. Sir, school education for children aged between six and
fourteen years is a fundamental right in India. However, from 2010, after the Act was
passed, it has faced severe challenges in its proper implementation. Even the budget
allocation for the year 2017-18 has been very disappointing for the education sector. The
low increase in the Sarva Shiksha Abhiyan of ¥ 1,000 crore is not going to help in any
way to implement the RTE Act meaningfully. Even after six years of implementation
of the RTE Act, only 9.5 per cent schools have been made RTE- compliant across the
country. It has been established that millions of children are still out of schools, and
that thousands of additional schools are yet to be built, while lakhs of teachers are yet
to the recruited, and trained. Low allocation is hampering the quality of education in
Government schools, which have teachers vacancy of more than five lakh. Ten per cent
of the schools are single teacher, and 30 per cent of schools are without functional toilets

for girls, and 20 per cent of it still lack safe drinking water.

Now I come to some issues faced by the people in rural areas where schools were
not there within a radius of one kilometer as per the RTE Act. The schools in private
sector were not willing to accommodate the students from below poverty line, and even
if they provide admission, they insist the students to pay the entire amount of fee at one
time, alleging that there is a long delay in releasing fund under the RTE Act to these
schools. The State Government of Tamil Nadu has been implementing Section 12(1)(c)

of the Act in true letter and spirit. For the admissions made in private schools in 2013-14
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and 2014-15, a reimbursement of I 97.05 crore has already been made to private schools
by the State Government, and this amount was claimed in 2016-17 under the Sarva
Shiksha Abhiyan plan. An amount of ¥ 18 lakhs has been approved by the Government

for reimbursement.

Despite non-release of funds by the Government of India, the State Government
continued implementation of the Act in the years 2015-16 and 2016-17, and additionally,
1,92,317 number of children have been admitted in private schools under the 25 per cent
reservation. The private schools would have to be reimbursed an amount of ¥ 310.70
crores for the children admitted for the years 2015-16 and 2016-17.

The State Government would have to be reimbursed a total amount of T 407.75
crores for 3, 28,910 children under SSA. The Government under the dynamic leadership
of our hon. Amma was in the forefront in the education segment too, and our beloved
Amma had ensured the growth of education in the State by providing all grants and tools
for the students from books to laptop and free schools bus passes to bicycles and these
initiatives led to a drastic reduction in the dropout of school children. Many states were
inspired of it and implemented it in their respective States. ...(7ime-bell rings)... At the
end of my speech, I would like to urge the Government to release a total grant under
SSA of T1340.89 crore and a sum of ¥ 545.05 crore under Rashtriya Madyamik Shiksha
Abhiyan for the years 2015-16 and 2016-17 and to link again the model school programme
with Rashtriya Madyamik Shiksha Abhiyan as delinking will affect the children who are
already enrolled in the model schools. The Government also release funds claimed by the
State Government of Tamil Nadu for the Pre and Post-Matric Scholarship Schemes, so as
to motivate the people belonging to downtrodden communities, as demanded by our hon.
Chief Minister, Thira Edappadi Palaniswami. With this, I conclude and support the Bill.

Thank you, Sir.

SHRI DEREK O'BRIEN (West Bengal): Sir, we support this Bill. Basically in one
sentence what is this — it is giving longer time for teachers to be trained. So, 2015 it has
taken retrospectively, so four years to that, it takes up to 2019. I would have been the
happiest standing here today in 2015 if the Minister had brought this Bill in 2015, allowed
for four years, it would have given a better chance. No politics with education when it

comes to Bengal, so I want to make some observations not only on this Bill but beyond
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this because we have a chance to speak on this Right to Education. So, the first thing is,
I hope we don't have to come back here in 2019 to again bring an amendment to this Bill
to ask for another two years. The second option obviously could be that you leave that
option to State Governments. Sir, the Bill is not the issue or the Right to Education Act
is not the issue. I was a little disappointed because Vinayji normally stays above politics
but today he got into the politics of it. I am not here to get into the politics of it. I think
ideation and implementation, where we have all failed. We have collectively failed as
parliamentarians, as parents, as teachers, as educationists. We have had a Bill, so let us
focus where we have not implemented the Bill very well. Sir, if we had implemented
the Bill very well, today if you look at the survey which has been done, class V student
is actually at the level of class II student. Three out of five students in the IIT Std., they
cannot do a basic subtraction, four out of five students cannot do division. So, these
are the collective failures. So, now the issue here is the teachers. In my State in West
Bengal the extra time the Minister is giving, we have been very proactive with this. We
have appointed eighty thousand teachers in the last six years— about fifty thousand in the
primary and about twenty-cight in the secondary. So, the things are going on well there,
Sir. But, I wish to flag the first point about the time which you have given and it is two
years. [ have to make three more basic points on the Right to Education. Sir, history is a
great learner. All my friends here, what were their views, this is important here; After the
Emergency of 1975 till 1976, education was a State Subject. It was only in 1976— you
come to your own conclusions— that it was put on to the Concurrent List. In that spirit
I hope that this Government, when they view education, is viewing it as originally in
the State List, now it got slipped into the Concurrent List. Sir, so, the States sometimes
need to have independence to take calls on RTE. Let me give you one example. It is the

detention policy.

SHRI JAIRAM RAMESH (Karnataka): The 1976 Amendment, bringing education
under the Concurrent List, was not amended in 1978. So, there has been a continuity in

thinking on bringing education into the Concurrent List. Let's get our facts correct.

SHRI DEREK O'BRIEN: Sir, I didn't mean to say it in that way. I was just giving
vou a fact that in 1975, 1976, 1978... I am not trying to make any political point here.
That is not my purpose. I was just saying that the bigger point here is on the Concurrent
List. Let's take a view, for example, on detention policy. There is a policy on detention.
My State's policy is very, very clear. We have written to the Minister. We do not believe

in automatic promotion. Just saying that there will be no detention is not the answer. We
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don't need to deprive anybody. That does not mean that we will deprive the students. If
the boys or girls are getting detained, we have to have special classes, we have to have
special inputs and then bring them up to a level. So, our point on detention is very, very
clear. Sir, I would like to thank the Minister for clarifying one thing again because that
causes a lot of concern and sometimes the media also has to be a little more responsible.
He did clarify later and I know he did, but I want to put it on record here that NCERT
books will be compulsory in the CBSE curriculum. Now, that is again impeding on States'
rights, but the Minister did clarify and I have no issues with that, Sir. Sir, in fact, these
exam boards, be it the NEET, where CBSE made a complete mess of the NEET — or
now at least till two days ago I was hearing that the ICSE Board were trying to give
examinations for class V students and class VIII students — Sir, this goes against the
basic principles of this Act because Section 30 of this Act clearly states that you cannot
have examinations from class V to VIII. So, this is where the States have a role to play.
Sir, we have looked at it from different views. Sir, I will take one or two minutes. I know
the favourite for boys or girls, for all of us is the bashing private schools. As Vinayji said
quite correctly, the minority schools, quite rightly and correctly, have been kept away. Sir,
we call them minority schools, but actually they are the majority schools. They may be
run by a minority community, say the Christian schools, but most of the boys and girls
who go there, including so many of us in this House, have received majority education.
I want to dwell a little, Sir, on the private schools, not to make a point for the private
schools, but this is where I firmly believe, passionately believe, that to make this work we
have to make it work together. Now, what happens? I have got some suggestions. I don't
have the answer to all of them, but maybe the Minister can meet the stakeholders and
look for these suggestions. The first suggestion is, what happens in a school? I have got
400 students in class one. So, 100 have to be as per RTE now and 300 regular. When 100
students are not taken, Sir, what will you do? Those seats go empty. I am not suggesting
that you ask the schools to fill it up with regular students. I say we need to talk to schools
because private schools have to take this up as a responsibility. Sir, the private school,
as per the Act, neighbourhood students are what they can take. These are serious points

beyond any level of politics.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI DEREK O'BRIEN: Sir, about the neighbourhood schools, this is sometimes
what the private schools are facing. Number one, the private schools have to look at this

as a Corporate Social Responsibility. They have to go out and look for students. Just
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putting up a notice in the school saying 25 per cent is reserved TIRE-TIRE will not be
sufficient. I suggest humbly to the private schools to please go out pro-actively and look
for students. Sir, the third point is, there are local officers, and I say this with
responsibility, who are giving certificates, having children admitted to the schools and
then taking plush money from the banks. Sir, this is not acceptable. The fourth point,
Sir, is uniforms. When the private schools are taking these students, I know the Act says
that they don't need uniforms, but once they don't have uniforms they stand out. I don't
expect them to pay for the uniforms. I appeal to the private schools to please pay for
those uniforms, make them look like the rest of you. Sir, the last and the most serious
point, which I don't think that we are going to finish it here in a discussion, is this.
There are serious social, psychological issues of getting boys and girls from different
economic backgrounds to sit together in a school. I don't have the answer. But, I think,
we need to seriously discuss and debate this and not to make any political points,
because, at the end of it all, for the Right to Education to be successful — does not
matter whether you are sitting this side or that side — we have to be pragmatic. I know
this Government loves to use different acronyms. So, I have got one for them today. We
need to do STEPP. Sir, 'S' means 'schools' have a role to play. 'T' means 'teachers' have a
role to play. 'E' 'educationists' or maliks of a school have a role to play. 'PP' means
'Parliament' and ‘parents' have a role to play. I would appeal to the hon. Minister that if
you can get these five stakeholders on board, we can change the lives of children in
India. Thank you.

(MR. DEPUTY CHAIRMAN in the Chair)

MR. DEPUTY CHAIRMAN: What is this Derek? As soon as I came, you
stopped!

SHRI DEREK O'BRIEN: Sir, thank you. That is what I was suggesting. Sir, you just
give me ten seconds. It is about the period. We will come back here in 2019. You make it
2021 to make it realistic. Thank you.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I welcome and support the Bill
— The Right of Children to Free and Compulsory Education (Amendment) Bill, 2017.

This Bill is a continuation of the historic legislation that we had passed.

It has been clearly stated in the Financial Memorandum that Clause (2) of the Bill
provides for insertion of a new Sub-Section (2) of Section 23 of the Right of Children to
Free and Compulsory Education Act, 2009, so as to provide that every teacher appointed



314  Government [RATYA SABHA] Bills

[Shrimati Jharna Das Baidya ]
or in position as on 31st March, 2015, who does not possess minimum qualifications
as laid down under Sub-Section (1) of the said section, shall acquire such minimum

qualifications within a period of four years. This is the crux of this Amendment Bill.

Sir, out of 66.41 lakh elementary teachers, 11 lakhs — 5 lakhs in Government
schools and 6 lakhs in private schools — are untrained. They should have got trained by
31st March, 2015. The Bill gives time, I hope, up to 31st March, 2021. Their training is
very important to raise the quality of teaching. But, many of them are SCs/STs and OBCs.
So, the Government has to help them. But, if you look at the funds allocated in 2017-18
for SSA, it has an increase of only ¥ 1,000 crores. This will not help to improve quality

of elementary education.

Sir, a higher allocation of resources for school education, from primary level to
secondary level, was expected. But, after a year of long waiting, school education has
beentotally neglected inthe Budget. The Budget has ignored the effective implementation
of the Right to Education Act and a meager increase for Sarva Shiksha Abhiyan has been
made in the Budget —only ¥ 1,000 crore is not going to help, in any way, to implement
the Right to Education Act. Sir, we have seen the record of the Left Front Government
in many areas of development, particularly in human development. It is no less than
outstanding. The literacy rate in the State of Tripura has reached to 97 per cent, which
is among the highest in the country. The female literacy rate is 95.71 per cent. With
huge expansion of school education, free text books, free studies up to the college level,

Tripura has virtually universalized education up to secondary stage.

But, unfortunately, it has become a mechanism or a way of making money. It should
not be considered as an industry. It should be considered as an arca where you contribute.
The hon. Minister has brought forward this Bill, and we all support it. But the Government
should take due care of the areas, such as, mid-day meal, infrastructure issues, etc. It is
not only the responsibility of the Central Government but the State Governments should

also come forward and contribute.

What I have found is, the Government must also inform this House as to how many
unqualified teachers were barred from teaching since 2015 and as to how it has ensured
that they do not sneak into schools to teach on ad hoc basis. ... (Time-bell rings)... Just one

more minute, Sir.

Therefore, I would like to submit that you cannot control all these things at the

Union Government level. Allow the respective States to take decisions, especially as this
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is the right-based law. For any change, which you want to make in the law, you have to
come to Parliament; you have to get it sanctioned. For the right-based law, why can't we

allow or empower the respective States to do this?
With these words, I support the Bill.

SHRI ANUBHAV MOHANTY (Odisha): Mr. Deputy Chairman, Sir, before
speaking anything, I would like to say that my party, Biju Janata Dal, supports this Bill.
We are happy that the Ministry has taken a very dynamic step to build the nation — a

proper nation, a strong nation.

Coming to my views on this Bill, we all know that education improves ones'
knowledge and general awareness. And, thereby, that individual's contribution to
the society and nation-building becomes more authentic, more qualitative, and more

meaningful.

Initially, I would like to say that the right of children to free and compulsory
education not only entitles him to free and compulsory education, but also entitles him to

compulsory admission, attendance, and completion of basic and elementary education.

This Act was passed in Parliament in 2009 and came into effect from 1st of April,
2010. I have just a small question in my mind. When we talk about one hundred per
cent literacy in India, why do we just think of only those children who are between the
age of 6 to 14? Why can't we make basic and elementary education compulsory for
everyone, barring age-line? Why can't everyone be educated properly, so that we have a
proper strong nation, which can think very strongly and very firmly towards
development? I am very sorry to say that although the Government is initiating this Bill,
Right to Compulsory Education, for the age group of 6 to 14.... if you go around
Parliament, within the radius of 5 to 10 kilometers, you will find dozens of children of
this age working as labourers and as workers especially at eating outlets. So, will the
Government deny this? Will the Government say that I am giving a wrong fact? Sir, you
may ask those kids, "I=d, T F1311, TrRRI SH 91 82 H IR free education & & oy
TR gl Will you come with me? I will help you to study and to move forward in life."
They are so beautifully taught that they immediately say, "Sir, my age is 15, 17 or 18
years or above that." They don't hesitate in telling a lie. Sir, I have raised the same issue,
the child labour issue, several times in this House and everyone is aware of that. I feel
that unless the Government takes a strong stand on mandatory school attendance of all

children below the age group of 16, may be not 18, maybe only then the dream of
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having a 100 per cent literate India can come true or else it will be in dreams. AR HIH
AU & TG 3R AT S & |9+ Y 8 ST So, 1 request the Government to think
over it. The other miserable approach of the Government is to somehow make the
children clear 8th standard for appearing in the Board. This needs to be recognised, Sir,
as this will only increase the data of literate children in the Government records and
there will be zero and minimal result of effective compulsory education. Sir, 3TTST it
Tiedt & fory, fasdl BT 9 & forw, Td ST 19 Fal apply BT © AT interview S+
SITAT 2, the minimum required educational qualification is 12th standard pass. Earlier, it
was 10th, now it is 10+2 or 12th class. So, why don't you think of making education
free and compulsory for all the children till the 12th standard? Why is it only till the age
of 147 FIf% 6 W 14 ATl qH I<aT NS Tl TP UG ADBT &, U 81 Fhell & T Bl
knowledge gain ®X FHAT B, oAfh Ad<l & oy, sraeit Sifder sregt a9 & forg, he

has to qualify the 12th class. So, the Government should think over making free and

compulsory education till the 12th standard. Also, when I analysed the dropout rates of
students from schools, I found that gitls are beating boys. It will be a great support for
my own Bill that I had introduced in the House last year advocating equal participation
by women in governance. I will be really happy to have this. Sir, alongwith encouraging
the girl child in education, all the policies concerning education should be made

compulsory for the minority institutions also so that the benefit and growth is uniform.

Sir, this Bill deals only with one aspect, and that aspect is relating to the shortage of
qualified teachers. Although I have full faith in the hon. Minister, he has been a dynamic
Minister till now, but since he has been allocated HRD, I am more excited because I am
a young guy coming from Odisha, and I have strong dreams and hopes to see India at a
higher place very, very soon. But he has picked up one aspect which has been pending for
the last so many years, or, say, at least, for the last three years, which should have been
completed by 2013. Sir, I have a question related to this issue. Why did the hon. Minister
bring this issue in 2017 and why not before? Can the Government inform this House what
happened when the earlier March 31st, 2015 deadline approached? Were those under-
qualified teachers banned from teaching? It has been two years since that deadline, and
there is some amount of churning that has happened in the education system. Did this
churning force certain teachers to get trained as quickly as possible in order to retain
their posts? ... (Time-bell rings)... Sir, I will conclude in two more minutes. Then, I would

second what Mr. Derek O'Brienyi said, that States must be given liberty and some powers
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to take this forward. I would also like to mention that my Biju Janata Dal colleague in Lok
Sabha, Shri Bhartruhari Mahtab, had brought an amendment to the same Bill, but the hon.
Minister very wittily ignored it. I don't know why, Sir. If you could give some reply to that

amendment and also to my queries, I will be grateful to him. Sir, I will quote him.
MR. DEPUTY CHAIRMAN: At the time of amendments, I will allow you.

SHRI ANUBHAV MOHANTY: Sir, I will finish in two minutes. Sir, I will give the
points. In the Bill, Line 12, after 2017, just to add, 'all such extendend period as may be
specified by the State Government by notification.' Sir, it is very clear now that the Union
Government alone cannot do this properly. So, why can't the Union Government give
some power, empower the respective State Governments, to come forward and be a part

in making this Bill a successful one? ... (Time-bell rings)...
MR. DEPUTY CHAIRMAN: All right.

SHRI ANUBHAV MOHANTY: Sir, finally, &9 Ut SI¥8 U &Td H<4 & 'right to
free and compulsory education’ 31X TAY ST WX, §H AR THUIS B T4 T! Uleetd
Iz g & dod T 4 g=ai 1 Usfre faadar & fofg &3 &= 91d $ad 10 Blerst ferd
£19%, § 519 A1 'R & 918} (e g, A1 a8l ST 10, 15 AT 20 AN Bl Ws ¥l ¥e<dl &
3R 9 & 1T g1 ded & b 9=d &1 e &1 JidT § I, 3179 g4 HieT & IfTgl But,
Sir, who am I to deny them from studying? Who am I to say them mo'? I am nobody to
say them 'no'. I have no right to say them 'no’". ¥R, THUT BN % 918 {4 E!gﬁ—ﬁ A B
FHiOTE, AfbaRThagraEaErRuR, Srdade e are T RIS, RITaUd
B BT ..(FHT B GSY)... I TV 3MY 10 BT Had B Y, TH HieT ft 7
IReu ...(9Hg Eﬁﬂ?ﬂ) AR A I E, dI give us such powers so that we can really
help needy children in getting proper education in proper schools. Thank you very

much, Sir.

sft 3N Rrgred (STR aaw): 27T, # St ure o offey, TSR0 989 HARI
HIATa ST B gad AR AdT BT g, [ S8 Jsf The Right of Children to Free
and Compulsory Education (Amendment) Bill, 2017 U¥ rer &1 HipT fe=ml

A=A, e 9991 & foy weayl €, i Rien 999 B 99 AR S9HT B
TEATT BRI Bl e AW B SATTEEAT B el adil, S e T g € 3N R
IS B JGTTTTE BT FEN G H S Ibel] 81 A=ER, H 39 f9a 1 w92l Han
B IESTT ST H -0 W ST {97 |, A1 3R AETYRyl + 59 <20 4§ Urei
BT Tl 37T VBT AHTRTD 3R AerfOrh IR -SRMEN B FHIG B b forg de o o,
I T WY A AETHT SAICIET Gol, BT A1 S 7RIS U4 9167 AR rs v
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el 91 Mahatma Phule firmly believed that only the axe of education would cut
down slowly but surely the trees of ignorance and exploitation. H&THT SfcTaT @ gzl
U At o, e 59 <21 ° AMTiT 3iiR derfore IR-axre’t & forg e fhan s
HY UBel 59 <91 H Rl 31 e & 95 31 &1 H W U G 1848 W Ul IR R
% foIg et @iem &1 B bl 3 Ugel U IR 2, S8 3rom w3 Rt & ferg
el Aier &1 14 [l g1 €1 721, 51 Fra1 & AR ) R1en & forg wpat & avars
Yol T8I BN &, S ¥pd & IRATSl 9% Ugd Tel Ahd o, I Al & forg off FErem
SIS Gol 1 | 1851 H Tl Wit Bl B Tl TS HFIeA] Ul & Hae H I8
et et &, s 3rreT | 125 A1t Uge fafes wawie & SR | 1882 H o1 Riem &
Hae H Ee HHIT WR ATAT AT, TN IHDb A HETHT STl Pol 1 I AT T off
B 91 4 12 9 T & 9241 B W1 3R HFII UM a1 12T A=A, BH 125 91d
& q1E, JATSIET & 70 AT dT8 AT Y A qedi B HHIAER] TobIA <+ BT I PR I8
2, 919 &A1 wwt AN 3iR YT WA S 91 A 31 & {6 oot ff 59 < 7 Aral wpew
U €, SN $ad TP TR 9§ I W8 21 3T WY Ardl Wt U ¥ W18t W 50-60 gl b
el H TP EraR 21 31T I Eer Bl el Uiferil B ST A oIl ©, A1 del Jaard
A & ARG B SIS H AT 2, AN Bl 3 B H SHBT o (AT ST 8 A
e AU 3 3 Asriell # SHe BM W= o & STrar 21 Stafes weTe sata
Bol W WP b BAUNT ATE ST HBRIS - 3771 B4 S ATy Tldb e & fadl J8f )
s B & fory @mg 8, Al fs waufa |rg Sf 78RS 7 1917 | Right to Compulsory
Education Bill 3791 RATAT PIeeTqR H U fdham 11 9 41 A1e 918 89 IR H I8 [
1 UTT | &4 9 A1 IR fd=iR )T IS b €9 herel 59 Avs o foel d1gi A1 S+ fdedt i
AN & 915 SP] hihd § deeld ) & 59 9 & S99 I I8 STox ol & &
sqdferdl, aaifed), qarferdl iR MR W IR fear w1 8, ofed dad SR <y &
BHIDd H dealel BT b TE1 BT, BH 3 A1 UR eI &1 A=A, 37T A SR Hasl §
3R B9 <X 1 IGoTT FHTS UIET Bl iy UvH eV 98+ HHAR AR STl & FHa
¥, 918 STH] AG IR HE B ARBR YS! 81 AT B: HEIH PI X6l 81 AT 15 T AT X 5
AT B AP T2 8, I= gen merfre e ik Ef fren w 9a < &1 w fea
o1 WA fR1em W 9a 3 & forg SW PIkR f[Ierd 81, 39 foay S8 88,000
1.2Vt ufRriera frereT &) vl B off 3R T WIH BT Wl B BT B fdhar on W
afeai &1 ue &1 JrfeR firel, IHE forg S==F 3rus era-idTe | |ifasiars pof arfera
a1 A AT & SiATld BTs¥pd U 41 B 25,000 TN 3R Ud Arsfhel & A1eqq |
IR B BT B4 {1l

MR. DEPUTY CHAIRMAN: Please conclude now.

sft areties Rrgrel: WA, # 59 919 31 Hed gY STUHT a1 TG PRl § b Sl
3ITST WTSHY A o hR & SCITSUT TP & Wped &, Sl 59 Q91 & AW MeNfd g
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ERT Il T X8 §, S+ T3, T, iR 3.3 & a=al &) a1 TRNq 923l 31, 91 9
5T |HTST 9 dTed A 81, ST Wl a1 3TelT | RSTdee < &l BIg Hag™ 59 faad
& HIEH ¥ A fhar SR? SRR w1e! favan S af ot et fohan S w=aR, §
AR #3019 59 faward & |1y e arsdn g & e dar a1 € A 1w, I8
ATAR 9, $1 WG 1 & A1 H 370 I1d FAGT HRAT g T

MR. DEPUTY CHAIRMAN: Thank you, Mr. Siddharth. Now, Dr. Narendra
Jadhav.

DR. NARENDRA JADHAV (Nominated): Mr. Deputy Chairman, Sir, I rise to
support the Amendment Bill, somewhat reluctantly, even while congratulating the
Minister for his efforts.

Sir, the Right of Children to Free and Compulsory Education has been a part of
the Directive Principles of State Policy enshrined in the Indian Constitution. It took us
as long as 60 years to translate this noble Directive Principle into an Act, from 1950 to
2010. Under the Right to Education Act, 2009, which became operational in 2010, if a
State does not have adequate teacher training institutions or sufficient number of qualified
teachers, the provision to possess minimum qualifications could be relaxed for a period
not exceeding five years, which was up to 31st March, 2015. Now, this Amendment Bill
further states that those teachers who do not posses the minimum qualifications as of
March 31st, 2015, should acquire the minimum qualifications within a period of four
more years, that is, by March 31st, 2019. Apparently, this extension is being given without
any punitive action, not even a reprimand. To my mind, such delays are diluting the spirit

of one of the finest and fundamental pieces of legislations that we have had.

Sir, while I reluctantly go along with the proposed amendment, I strongly urge the
Government not to be so relaxed and accommodative as far as the implementation of this

great Act is concerned, in future.
Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Thank you very much, Dr. Narendra Jadhav for being
brief and to the point. That is how it should be. Shri V. Vijayasai Reddy, you can follow

his good example.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Definitely, Sir. Thank you very
much, Mr. Deputy Chairman, for the opportunity you have given me. I rise to support

this Bill. However, I have five concerns which I would like to bring, through you, to the
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notice of the hon. Minister. The first concern is the need to enhance the teachers' training.
Sir, the hon. Minister, while initiating the discussion, has made an observation saying
that three lakh teachers have already been trained and the remaining are being trained
whose training will be completed shortly. I am not implying to make an allegation against
the Minister. But, according to the figures available with me, that observation of the
hon. Minister is facutally incorrect. I will also tell the reason for saying so. According
to the Report of the Parliamentary Standing Committee Tabled in this August House
in the month of March 2017, it has been categorically stated that there are 4,00,294
elementary school teachers in Government schools which are still untrained. This is the
observation of the Committee. This accounts for 9.24 per cent of the total number of
Government school teachers. Further, why the Minister's statement could be wrong can
be substantiated by another factor. According to the Education Statistics- At a Glance
Report by his own Ministry, the total number of diploma-level training institutes in the
country are about 4,730. With these 4,730 teachers' training institutes, it is impossible,
from April to July, to train the teachers. Even if the Minister's statement is believed to be
correct, it is impossible for the Government to impart the training to three lakh teachers

from April to July.

Sir, the second concern which I would like to bring to the notice of the hon. Minister
is regarding acute shortage of teachers. Sir, the Standing Committee on Human Resources
Development — I have not invented the figures; it is the Report of the Standing Committee
from which I have taken figures and I am reiterating them here — in 2017 noted that
around 9 lakh vacancies of teachers exist at elementary level across the country out of
the total sanctioned posts of 52 lakh teachers. Hence, approximately 17 per cent of total
sanctioned posts are lying vacant. This is the position so far as vacancies are concerned.
About 1,05,000 schools in the country are single-teacher schools. Even though there are
classes from 1 to 5, and from 6 to 10, there are so many elementary schools in this country
which are run by single teacher. Therefore, I request the hon. Minister to fill the vacancies

immediately and address the problem.

The third concern which I would like to bring to the notice of the hon. Minister,
through you, is that there are a large number of teachers, both in public and private schools,
on contractual basis. It is not only at the primary school level, but also at the secondary
school level and also at the professional institutes. There are so many institutes where the
Government of India is engaging professors and teachers on contractual basis which is

against the spirit of law. There are about 6,066,000 teachers in Government schools and
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3,660,000 teachers in private schools who are engaged on contractual basis. First of all,
they are low-paid; they are under-qualified. Sir, the fourth point, which I would like to
make, is that the majority of the teachers in the country are all burdened not only with
the teaching activity but non-teaching duties also. Many Government school teachers are
sent for Housing Survey, Economic Survey, Industrial Survey, Census duty, Voter Identity
Card duty, etc. There are so many job responsibilities which are entrusted to the teachers,
which is not in accordance with the hon. Supreme Court judgment. Therefore, I urge upon

the Government to stop this practice of engaging the teachers for non-teaching duties.

Now, Sir, I will conclude as directed by you. The last point, which I would like to
bring to the notice of the Government, is that the Right to Education Act had promised
primary education for 470 million children in our country. According to the Census of
2011, 4.3 million children in India are still child labours, thus excluded from education

and school.

So, with these five points, I conclude my observations and request the hon. Minister
to address all the five issues so that the education system, in India, is made perfect. Thank

you, Sir.

SHRI D. RAJA (Tamil Nadu): Sir, while I rise to support this Bill, I would like
to underline the fact that the Bill is an admission of our failure. When I say this, it is
a collective failure. It is a failure of the Central Government. It is a failure of the State
Governments. It is a failure of all of us. It is a collective failure because we, the Parliament,
enacted the legislation in 2009 and we could not succeed in meeting the provisions of the
Act within the stipulated time. Now, we are asking for some more extension, that is, for
four years. It is an admission. I am cynical on this issue whether within four years we
will be able to achieve that. Again, I am giving a warning because the Bill is secking a
four-year extension. Will we be able to succeed? If we have the will power, we can do it

within two years also.
SHRI DEREK O'BRIEN: Sir, the two-year period is retrospective.

SHRI D. RAJA: The Bill secks extension for four years. The Cabinet acceded five
years. Now, it is up to 2019, that is, two years from now. Two years have already passed.
I am doubtful whether we will be able to achieve it within two years. If the Minister is
confident, he should show us as to what roadmap the Government will achieve this. I am
telling all these things because 92 per cent of the teacher training institutes are run by

the private sector. If my figure is wrong, I stand to be corrected. But 92 per cent of the
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teacher training institutions are run by the private sector. Then, 10 per cent of our schools
are single-teacher schools even today. The States are recruiting low-paid, unqualified
teachers. It is a violation of the RTE Act. So, what will the Government do? The Central
Government will have to spend more. You are talking about the Financial Memorandum.
But that is not enough. The Centre will have to spend more on education. The States
will have to spend more on education. Education is the strength of the nation. It is the
strength of the society in which we live, and education is power. I can quote Thiruvalluvar,
the great philosopher and guide. He said, "Education is the wealth" — and it has been
translated by many authors, including Kanimozhi's father, the former Chief Minister of
Tamil Nadu — "which cannot be destroyed, and no wealth can be equated with education
as wealth." That is what Thiruvalluvar has said. So, we should understand the power
of education. Education empowers the people. Education helps people to overcome the
difficulties and ordeals.

Sir, having said that, I would like to say that when the RTE Act was passed by the
Parliament, I did point out several things. Now, this Act takes care of children in the age
group of 6 to 14 years. But, what happens to the children in the age group of O to 6 years?
What happens to the children in the age group of 14 to 18 years? The Act doesn't speak
about it. In fact, in several countries, even in many Western countries, till the secondary
education, it is in the Government sector. And, in fact, in many countries, it is free and
compulsory in true sense but, here, we do not have that system. Even now the Government
can think of providing free and compulsory education up to secondary level; in some
places, even up to graduation for SC/ST, some State Governments have announced free
education but we should think of providing free and compulsory education to our children
up to secondary level, and here, you can prohibit child labour totally, and, it is possible
also. Now, 25 per cent seats are given to weaker sections of the society. How many private
schools are really implementing this? If they are implementing it, do they allow the SC,
ST or OBC students to get into their schools? Please make a study. I am not asking you to
reply right now. But there are problems. This 25 per cent reservation to weaker sections

does not help the SC, ST or OBC students to get admission.

Sir, teachers' training is an important aspect and modern techniques need to be
practiced to train the teachers. The elementary teachers play a remarkable role in shaping
the character of the children, the personality of the children. Even today, if you ask me, I

can write volumes about my elementary school teacher who taught me simple arithmetic
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and ABC. What I am saying is that this thought should be taken into serious consideration.

...(Time-bell rings)... I am concluding, Sir.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, he is not talking about Katchatheevu,

give him more time.

SHRID. RAJA: Sir, the Act speaks about the minimum working days. For 245 days,
the children will have to go to school and remain in school from 8.00 a.m. to 4.00 p.m.
Sir, let me tell you, personally, several children called me. In Delhi here, several children
called me after I told them that the Parliament is going to take up this issue. They said that
Saturday is working day. Sir, Saturday and Sunday should be holiday for children.

MR. DEPUTY CHAIRMAN: It is very correct. I agree with you.

SHRI D. RAJA: The Central Government employees work only for five days but
you are saying that children have to go to school on Saturday also. Sir, the working
parents find it very difficult to spend time with children. Let us understand our children,

their psychology. Home work is also an issue. Many burdens are there.
MR. DEPUTY CHAIRMAN: You are correct. ...(7ime-bell rings)...

SHRI D. RAJA: Sir, regarding Mid-day Meal Scheme, we will have to create
conditions for our children to go to school and learn adequately. Mid-day Meal workers
and Anganwadi workers are treated as scheme workers. Treat them as regular workers,
give them all protection, which other regular workers get so that they provide good

conditions for our children. ... (7ime-bell rings)...

Sir, it is time that we, as a civilized society, should take responsibility to provide
good material conditions, suitable academic conditions for our children. We have to do it
for our children. They are the future of our nation. So, we should take up the responsibility.
The Government should show some political will that we will do everything possible for
the children and ensure quality education for our children. Sir, the concept of free and
compulsory education should not remain only in paper or words, it should be actually

practised. That is my plea. With these words, I support the Bill. Thank you.
MR. DEPUTY CHAIRMAN: Thank you. Now, Shri K. Rahman Khan.

SHRIK. RAHMAN KHAN (Karnataka): Thank you, Mr. Deputy Chairman, Sir, for
giving me the opportunity to participate in this debate. Sir, before I start, while following

the ethics, I would like to disclose that I am associated with a private school.
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MR. DEPUTY CHAIRMAN: Okay. Please proceed.

SHRI K. RAHMAN KHAN: Sir, the RTE Act is in operation for the last seven
years. It is one of the landmark legislations which the Parliament has passed in the recent
years. After amending the Constitution and Article 21A, this legislation was essential
and the Parliament unanimously passed this legislation. It is time for us to review its
implementation. Seven years is quite a considerable time to review any programme or
plan and this is the right time, though only one clause of the Bill is amended to extend the
training period from 31st March, 2015 to 31st March, 2020. There itself, it is one of the

failures. To overcome the failure, we are bringing forward this amendment.

Sir, this Act has done a lot of good. Several achievements are there. To say that
there are no achievements is not correct. The important thing in this amendment of
making education a Fundamental Right is that the burden of educating a child in the age
group of 6-14 years has been shifted primarily from parents to the State. Today it is the
responsibility of the State to provide free, compulsory and quality education to a child
and no child should be left out. Not a single child should be left out. State is responsible
and accountable. What does it want to achieve? It is both the Central Government and
the State Governments that have been entrusted with the responsibility. Both are partners.
Education is in Concurrent List. It is the responsibility of the Centre; it is the responsibility
of the States. So, nobody can escape the responsibility. Now, the Act has been in operation
for seven years. Let us see how far we have succeeded, how far we have failed and how

we can overcome the failure.

Sir, there are several responsibilities imposed on the State Governments and
the Central Government under the Act. The first and major responsibility is survey of
neighbourhood. It is only through survey of neighbourhood children that the State will
come to know as to how many children are available there who are to be educated, who are
from deprived section of the society, like Scheduled Castes, Scheduled Tribes and OBCs.
This is through the Panchayats. That is the obligation under the Act. Sir, the hon. Minister
can apprise the House about it. Seventy per cent of the survey has not taken place. If
seventy per cent of the survey has not taken place, then how do you implement this Act?
Pardon me for saying this. Today this Act is implemented not with love and affection by
taking cooperation of everybody, it is implemented through the power of the State, which
you cannot succeed. I remember, Sir, while this Bill was being debated in this House, 1
had said that. Then it was the UPA Government. I had cautioned the HRD Minister. As my
colleague Mr. Shri Derck O'Brien said, there are five partners in this. ... (Interruptions)...



Government [1 August, 2017] Bills 325

There are five stakeholders also while educating these children. What is the responsibility
in the Act which you have done? Where is the cooperation of all these people? There is
nothing. Except a school management committee, the parents are not involved in finding
out or in assessing what this thing is. The schools are not involved, the management is
not involved. Who is involved is the block education officer of the State Government.
I had spoken four years back when the Bill was debated. Today, I have no hesitation in
repeating that it is full of corruption at the block education officer level as far as I can tell
you of my State. It is because today there is a 25 per cent reservation in private schools
for deprived sections of society. If you take a survey today, it is by money power because
the private schools' fee is very high. A racket is there through the block education officer
to get the seats in the private schools, online, whereas the responsibility given is to make
a survey and assess the deprived sections in the neighbourhood locality. Then, the Act has
given about finding the neighbourhood. Every year they will change the neighbourhood.
One day it is one kilometres, another day it is four kilometres. Third day, they say it is ten
kilomtres and after that in the entire area there is no neighbourhood; the entire city is a
neighbourhood! This will not achieve the purpose. Private schools play a very important
role in our system. Some may not be good because there are black sheep in every system.
They are providing you lakhs and lakhs of free seats. Where are they involved? Where is
their suggestion taken? Who will study their problems? There is a conflict between the
CBSE and the State. CBSE schools issue one circular and the State Government issues
another circular. You do not like to take into consideration the problems of private schools
when you take so much of seats from them for free. You have not found out whether the
State Governments have reimbursed their fee or not. It is not known. Yes, it is a social
obligation. Private schools have to take this responsibility, but discuss with them. Find out
how much more effectively they can implement the provisions of Right to Compulsory
Education. There is absolutely no say for the private schools in the entire implementation

of the RTE Act whereas they are the biggest contributors for you.

Then, comes the fee structure. It is a common sense that you are taking away 25
per cent of the seats of the private institutions. Yes, it is an obligation. But, at the same
time, their problems may also be taken into consideration when they are contributing 25
per cent of their seats. How are they compensated? How are their problems looked into?
There is no Committee of the private schools and the Government. The State Government
is not consulting them. The State Government is looking to this private management
who are giving 25 per cent of the seats, which is several lakhs, and about which the
hon. Minister knows the correct figure. They are looked upon as thieves by the State

Governments, by the bureaucracy.
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So, you have left everything at the mercy of the burcaucracy and whatever they
decide is decided; there is no involvement of anybody. I request the hon. Minister that
the CBSE has a great role to play. But there should be some consistency. The CBSE
should have consultation with the private schools because they have the largest number of
schools in the country. How can the CBSE just say that they have no responsibility; they

just issue circular and keep quiet?

Then, come to the financial aspect. What we have now, at present, are the best
reviews by the CAG Report. Now, the CAG Report has just been laid on the Table of
the Parliament. Now, what does it say? I am just mentioning the conclusion. The CAG
Report says, in its conclusion, "There is no separate budget for RTE and it is subsumed
in Sarva Shiksha Abhiyan Budget." How can it be? How will you achieve the RTE
objective when you just make it a part of a big Sarva Shiksha Abhiyan? It further says,
"The AWP&B was not used as an input for the budgeting exercise in Government of
India and States. The unspent balances at the end of the year did not match with the
opening balance of the succeeding years for all the years during 2010 to 2016 as per the
Utilization Certificates of MHRD. There were persistent closing balances and advances
pending and there were cases of diversion/irregular release of funds, misappropriation of
funds, and irregular utilization of grant, irregular depiction in annual accounts of SIS and
delays in release of funds at various levels." This is the conclusion of the CAG Report
as far as the utilization of funds is concerned. I mentioned about the survey. The CAG
Report has also commented on this. "As per Rule 10 of the RTE Rules, the local authority
shall maintain a record of all children in its jurisdiction, through a houschold survey,
from their birth till they attain the age of 14 years. The record is to be updated annually
and maintained in the public domain. Audit noted that regular houschold surveys were
conducted to record and update the information of all children up to the age of 14 years in
14 States/UTs; while no such regular surveys were conducted in the remaining 21 States/
UTs. Since, the household survey was not carried out, vital information viz., number of
children in the age group of zero to 14 years,-number of children attending schools, out
of School Children etc., have not been captured and updated annually." Sir, then there
is poor retention rate in Government schools. Have we discussed about this problem?
After the RTE is introduced, the private schools were giving 25 per cent of seats whereas

the Government schools are closing; there are no children and there is huge retention in
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private schools as per the CAG Report. And, then, there is a huge drop-out in Government
schools. The very purpose of this Act is to tackle the drop-out. It says about the analysis of
UDISE data of drop-out percentage for a period of four years and it is in a tabular form.

So, the highest drop-out is in Government schools.

Then, the next point is regarding conditions of Government schools. Every
Government school should have certain infrastructure under the Act. It is mandated.
Nobody has surveyed whether all the Government schools have got the minimum
infrastructure. It talks about the minimum infrastructure. There is no minimum
infrastructure in most of the schools. Only 50 per cent of the schools have got electricity
and 50 per cent of the schools have no electricity. Out of 10,75,000 Government managed
schools, only 6,00,023 schools have got electricity and there are 4,00,000 schools which
have no electricity. What I am telling you, Sir, is that all these things are mentioned in
the Act, by the implementation of the Act. Provision of minimum infrastructure, physical
infrastructure and teachers is the responsibility of the Government in Government schools.
If you don't provide infrastructure in the Government schools, how do you expect the
children to go to the Government schools? You are depriving the parents. All private
schools cannot take them. You are doing discrimination. Only a few people can go to the
private schools who are cither influential or get admission under the 25 per cent quota.
But what about the 75 per cent of the children? Where do they go? What type of quality
education are you giving? So, my suggestion to the hon. Minister is, let there be public
involvement, stakeholders' involvement and private schools' involvement. It is the duty
of private schools and public schools. It is the duty of all of us. This is the time for taking
stock of the RTE Act. This is one of the landmark legislations. Let us really make our
people feel that this is the legislation which changed the destiny of the nation. Thank you

very much.

MR. DEPUTY CHAIRMAN: Mr. Tiruchi Siva, even though you are not the next
speaker, I have to break the order because I want you to come here after your speech. So,

now I am allowing you. But your time is five minutes.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I rise to support the Bill, on behalf of
my party DMK, which seeks to amend the Right of Children to Free and Compulsory
Education Act, 2009, to extend the deadline for the teachers to acquire the prescribed
minimum qualification. Sir, a true democracy is one where education is universal. And
based on that, the 2009 RTE Act was enacted. Sir, the quality of a nation depends upon the

quality of its citizens. The quality of the citizens, though not exclusively, but on crucial
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factors, depends upon the quality of education. And the quality of education, undoubtedly,
depends upon the quality of teachers. So, is it suffice to prescribe minimum qualification
for the teachers alone? That is the question. What is the standard or quality of education
which is imparted to our students today? Sir, the recent report says that 60 per cent of the
engineering graduates are unemployed. More alarming report has come from ISRO that
only 26 per cent of the passed out engineering graduates are employable. And that is where
it starts from. It starts from the primary level, upper primary level and reaches up to the
higher education level. Sir, we say that we have got too many educational institutions, the
universities have multiplied, there are more number of colleges, but as far as the quality
of education is concerned, as pointed out by Shri K. Rahman Khan, we do not compare
ourselves with the neighbours. The number of educational institutions does not signify or
qualify education's quality. So it implies that the Government has got more responsibility
to improve the quality of education. Sir, I would like to point out some reports here
and I think the Minister would take it into consideration; rather, he might have been
already aware of it. India's educational card shows ample room for improvement. The
World Economic Forum's Human Capital Index which takes into account the educational
quality in addition to access ranked India at 78 out of 122 countries. The latest United
Nations Human Development Report put India's mean years of schooling at just over 4,
and its literacy rate for those 15 and above, at a low of 63 per cent. Sir, further as per the
Annual Status of Education Report Survey, 2014, which is administered by the Indian
NGO Pratham, it was found that learning of Mathematics is a serious and major source
of concern. As per the All India (Rural) figures for basic arithmetic in 2014, only 25.3
per cent of Class 3 students could do a basic two-digit subtraction. For Class 5 students,
the proportion of students who could do a basic two-digit subtraction was just minutely
higher at 26.1 per cent. Sir, up to Class 3 they are not able to do two digit subtraction, and
up to class 5 they can do only two digit subtraction. What is even more worrying is that
the percentage of Class 2 students who cannot recognize numbers up to 9 increased over
time, from 11.3 per cent in 2012 to 19.5 per cent in 2014. These are not just statistics. The

Government has to concentrate more on that, and find out what are the reasons for that.

As my colleague, Mr. Vijayasai Reddy has pointed out there are nine lakh teachers'
vacancies in the country. The teacher and students ratio is disproportionate. In Uttar
Pradesh itself the vacancy position is 1.75 lakh. In the whole of the country, the vacancy
position is nine lakhs. There are so many vacancies lying. Those teachers who are

already employed are still lacking the minimum qualification means, we call ourselves
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as a developing country and soon we are going to call ourselves as a developed country!
But the quality of education at this level is only because of the non filling of teachers'
vacancies. What are the steps the Government is taking to fill up the vacancies? As Mr.
Derek OBrien has pointed out, it should come to the States again as it was before the
Emergency. Education must come to the States. Now that is in the Concurrent List, we are

not able to do anything on our own because sometimes we are dictated by the Centre.

Sir, the Ministry of Human Resource Development has commissioned two studies
for the attendance assessment rate of students and teachers in 2006-07 and 2012-13,
within a period of five years. As per the study, 15.2 per cent of the teachers at primary
schools were absent during 2012-13. The figure was worse for the upper primary schools,

with teacher absenteeism at 16.9 per cent during 2012-13. ... (Time-bell rings)...

I will take one minute. I would like to quote a judgement given by the Rajasthan
High Court in May, 2015 in the Syed Sahid Ali Vs. Director, Secondary Education and
others, the court ordered that assigning additional non-teaching responsibilities to teachers
needs to be seriously considered. The Board results of the school in question in the case
showed a sharp decline in its performance, with the result of the students in the Class 10
Mathematics examination declining from 77.41 per cent to 20.73 per cent .... in 2012-13.
Earlier, I had moved a Private Members Bill also that assigning non-academic duties to the
teachers deprives the quality of education in our country. Already we are facing a shortage
of teachers in schools. The teacher and student ratio is not proportionate; and assigning
them other duties like elections, surveying and other things much more minimize the
quality of education. So, as you said, the Bill may be extended for four years. But the
left out years are only two because the Bill has been brought up for discussion very late.
Only within two years he can fill up the vacant posts with minimum qualifications. But
we do need adequate number of teachers to fill up all the vacancies. So also the quality of

education has to be improved. Thank you very much.
MR. DEPUTY CHAIRMAN: Now, Shrimati Viplove Thakur.
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DR. PRABHAKAR KORE (Karnataka): Thank you, Vice-Chairman, Sir.
sft Irofta St (ABRISD): 31U 51 fad 31 g |

DR. PRABHAKAR KORE: Thank you. Sir, it is my personal interest. I am a
Chairman of the one of the education institutions where we are running these schools.
There is no personal interest, Sir, for these. Sir, this Act was passed seven years back.
For the past seven years, they could not train a teacher. This is my first question. Even if
they are given extensions also whether it is possible that they can train the existing
teachers. If you have not trained them, you are going to bring the same Bill. So, please

make it compulsory for the non-cligibility teachers that they must complete their
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minimum qualification within the next three or four years. Sir, when this Act has come,

my colleague has spoken about private schools and private colleges in this country. Sir,
particularly in Karnataka, 60 per cent schools are run by the private people like
philanthropists, missionaries, etc. Their contribution to education in this country is
tremendous. Once Mr. Narayana Murthy said in Karnataka that IT in Bangalore is not
because of a good city or good weather or good citizens, the IT has come in Bangalore
because of good quality of HRD. That is more important. This HRD is done by the
private colleges. Coming to the Government-run schools, Sir, we have come from a
small place. We studied in Government schools in those days. But today there is no
qualified teacher. There are no teachers, in fact, who are interested in teaching. They
come for job, for the sake of salary, spend their time and just go. There is no
accountability for teachers. We have failed in Government schools because there is no
accountability whether they are teaching or not. I will give you one example, Sir. I have
a High School in Solapur in Maharashtra from where you come. It is almost eighty
years old High School. The result of the school for the last ten years, three years back,
had come down to 30 per cent. Then I called the teachers to know what is the problem
and why results are going down. It is a private institution. Of course, the teachers are
grant-in-aid teachers. I asked them why poor result has come. 3N, S ¥pol H N 9=
AT &, & 9 92d & 3R @ 9179 A 317t 21 This is the fixed reply. Then three years back, I
told them that I am going to close this school because whatever students are coming,
you are telling that, 3 FaTferd] Fecd 72l 8, ¥4 RIS 9=d &, fUos avf & =d &, sdfery
Reteca 781 o9& €, T 89 39 Whdl B 48 B T2 & 3R 0 o7 ot st 2Rag)
A 331 I8 &1 e Y fem 1 told that on next first, I am closing this school. You
believe it or not that for the last three years after giving this notice -- they were given
one more opportunity -- the result is 100 per with same teachers and same students. So,
why not take action against the Government school teachers? There is no accountability.
ST gt 3 ??Q'Tvﬁ # 31 %2 €, my colleague has spoken about this Bill. ST 95 select BT
2, I think, if you study, most of the students come from these private schools under the
RTE Act. Their minimum income is much more than what they show. Ie dedleeR A
certificate 7T ST & % 59 URAR @ income FH 81 A MR TR d 377 91 &1 HF A
PH IRAR BT income T W ST ATRRYI There are many examples. $9 @8 9 31d & a1
Government STT®T BT 7M1, otherwise TSAC Tl BT HIF T8I Al g1 This is the
position. As per my personal experience, of under this RTE Act, ISEREEEISEASER]
50 TRV fake BIT &1 1 think you have to make some mechanism. Sir, there is one more
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problem regarding this small issue. 57§ ¥t Government change g1t 2, I want to bring to
the notice of the HRD Minister that I appreciate him. Every Minister wants to introduce
something new. ST ¥ AT F37 31147 €, 7S policy oI®R 31T 21 Last Government H gl
TR f 89 counselling totally abolish BT, ST AICT 8, UGC €, Medical Council &,
Dental Council €, S§H abolish &<d &H Knowledge Commission AT T8 AT BT <&
272 31T BAR < | TP AdH system NEET &I [ gl T B Sir, | am very sorry to talk
about NEET. 3T <% b 31TST 10+ exam &I o & - State Government ¥d SITE oid 21
FF&ITF!@ H State Government oIl &1 ®UMTC® H State Government <l gl Today, Sir,
the first list has come out from NEET. There was not a single boy from Karnataka who
has been selected in a medical college. How are we balancing this education system?

Forget about rural areas.
sft SR I AMUDHT WHR 7 I fHa g ... (9w, ..

ST. JHTHR HR: T8 BARI ARBR o &1 16T, hon. FUTH BIE - a1 &1 3141 next 5
years H 31T A% & ST 9501 NEET &1 Post Graduation seats & foTQ select EU &, there are
many colleges where you will find that there is no seat taken. 37T<1, Medical # Post
Graduation ®1 BT HIC Wrell &1 Engineering Colleges 1 8Tl d1 9gd =T &1 More than
50 per cent seats are vacant in engineering colleges because there is no quality, there is
no employment. So, you have to review this whole system, not just primary. Primary is
most important because it is the foundation. Sir, I was reading one book. ST foraT &
&% Second World War & 7a Churchill & AT I U7 M1 & England # 396
|l financial resources W B Y €1 98 & Finance Minister = 3MTHR F&l f& 'Out
budget is totally over. I think we have money only in HRD Department'. 39 HHI
Churchill § Minister @1 eTHY BT & - 'We can build new England, but not a new
HRD for UK'. That was what Churchill said. U 3T 3Tl W Wbl & b <91 |
HRD 31 f31em &1 fara=l importance 21

For the last 35 years I have been involved in the education sytesm. The most
neglected Department is the most important Department in this country. Sometimes we
feel sorry that fSTER Government touch B1AT &, I8 W9 =4aTE &I ST &, YT EROM-¥T
9 TS gl Ul ATl A9 free oI, if people want to open a school, let them open. The
market will decide which school will run, which school will not run. This is happening
for engincering colleges. Still, students are going to good and quality engineering
colleges. Still, the demand is there. 31To1 THAR <91 9 gTad Ut 81 7Ts & f& not even one
single university is within the top 100 in the world, including IIT ... (Interruptions)... for

example, Malaysia. Sir, there are two universities in a small country whose ranking is
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[S1. 99THR BR ]

within 50. In fact, we teach Malaysia how to start an educational institution. The entire
education system in Malaysia is following the Indian system. I support this Bill. But,
my only request to hon. Minister is not to come before the House again for extension.
That is my request. You are giving time; three years is more than sufficient. As my
colleagues know, when this Act passed, new schools came up like mushrooms. When
you have said that it is not compulsory, all schools are closed now. 3 AT €10 Bl
FaTr I Ut B o forg Wi Tped 21 €1 This is the position. 3T 5 R A1 fora=

PIfSTY, So, unless and until you give good training and accountability, it is not easy to
improve the situation. At least, assessment of teachers should be made annually. You
should make teachers to attend conferences, etc. Ta! B o9 Bl

With these words, I support the Bill. Thank you.

il wEwer A\ (ER): Suaweas weiey, o [:ge® 3iR srfard ara
e &1 R (@) QT 2017 W qe1 e $T Aldr 31, s39d forg smuaw
TET-aga bl

g1ed, I8 fadas srcs Sl Bl ¢ B & fore 21 519 g 9=t of 39 T
F Ued W ¥ B ¥, A1 5811 I8 TSN & & mefiies Wk ) $e 67.41 ARg Rierapi
11 Arg fRreres ufrfera €, foH 9 5.12 ARg SRR 3R TR ASTAT UTT e |
$ € 3R 5.9 arg Fof Tl & &1 S S swf¥fard €, s fadae & Aream | S
uf3rfera fram smuw, SHd SEe! srafy &1 favdN 81 Wer 8, s9d forv & sqar wqele
EaGIES

AR F St 59 fagRIe & A1es & Ariior gelteh] § Ug IE a2 3R e STl
# CBSE 3iR ICSE ¥l # Ug W8 a<di & 19 & B B ¥ B BT B 1 T2 &,
<IfBT 1 9% b g% BRI 31Tt ff 95 W U MRTEH €, SN 31U g1 o) U & forg
ST T el IR AT &I S & MR WRBRI el IR HH &I od o1 ST el &1 44
ST ¢ AT € 1% 3R o1 92T YSfe &-M 9I1Y, 91 9 3 ARl & g2al BT VS
TE oId, aftT T a8l VsfAee o & forw weme Yed 81 Rer & Wk | B8l 7 Bl Bl
31ms g Al g, AXer e < 11 381 2, 9T fawar i 8138 € 3l 99 W) U9 off
wd 81 W g, AT SHB! d@rferc! § gaR & AW, 39 W e R wA @t
ML 1 ST ART UTSAT ¥hell BT aX I T2 &, SN M9 I8 ared © 6 &9 3
gt Y ol Wpall # Uy, 3 ARBRT Wpell B aR% LM 81 ¢ 2 8, 59 W eH T
< B SR Bl H I 39T 91 W8T g b #7 ft IR Wpd 9 8 UeTs 3l gl A Al
I @ ft I 5281 ot {6 # Bic Wqgd § 9N, dfed & avg @ wenfrar off, s
PR H 3G Il | TSI ST TS|
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AR, H A1 A0 ST 1 59 1 BT AT ol Arsdl § 6 3R g9 [98R &
BN, T AT g |30, 5f) A SR S 7 519w d9rel, 91 SN 999 ugdal &
ATl B ARG e, Fife TTelie €1 aRawD! B Gotl BT 81 ST al b Asfedl 1 T
ST BlS o o, 519 S i+ uigd] 3R 831 Bl & 918 Ul 8IS o o1, a9 A=
T | S A TS AT BT YHIAT Bl TSel 519 a1 3R BIC B H oAbl
Trsfdet el off, 1S9 W N Biadl ad 9 3R IS¢ A1a1-fUdT & Soc -l ard
P o, ST STa AT g @3 S A Arsfed AT BT B B, AT SHDT
SIS IR IE T3 o rsfomar uge & forg ot 9, S9a) Sax arsdh Y AT ue
T AR FAR TR SN 9o Tl o T U, I W 957 IR I Wl AT U ofil| Th
3MHST TAR UM &1 TT 79Fel el | HT STl 81 X g # oy, 9am & o
SATH b 3 IRUCT T2d Wl A TN & 31N JReTq T & Wd $elld b 4.3 TC I=d
Tl ¥ ATER 81 3T H fewg 2 URHT A18R € 3R YR H 4.6 TRUT I dTe} 81 N
T e S 91 /T 2, 98 IT © {6 6 W 10 W1 1 W & S 9= § A Tl § 26.7 ARG
2, R 9 31 dreTe 18 ofg € 3R B &1 d1eTe 15.9 o1 21 I8 39 91 B el &
e 2 & asfial & ofex ue &) Rrsman Sirft 2, sarer asfewat o o @ 81 ash
ol A1 T I 3% €, 39 W Y &I I B SR 21 U8 91 Bl TS & {6 o e
¥ ATeti T2, ST AR 4 freiRa 21 9% 3FTeRT B avawd! T81 $Y AHdll 3R &H
el ff Iis1 BT g1 BT 91T B B, TH U IAS] FART DI 910 B & o1 SHD foIg
T 3] H1d B SRe¥d ¢l 3R AR I Bl USTS 3 alid H M, ITd! H1d ASIgd
Y STUft Y SART B dRE &1 d 99 IR 3R SR 497

AT #3 Sf, § v 91 Be arsd] § fb SRR Wpd U= 91 &1 < B, 9 g
ST Tpetl @ St AT 81 2T 8, 59 OR oI o & Tofg 31 el W IR Ud et
BT TST | I ST 3R FAGTIP] 1 HE ST07 1Y G a1, H AT I8 HEAT
1T B g [ ST 40 Fa1 H U ETeR & 3iR 7T g w b g fegar | Sred 31 9
ARG IBATS B1 10 WRIC U Wpdl & 18l e <R 81 59 dhdlSl BT AR B
3TN 21 ST 37U T H qaraT {3 ST Thy1 Ao 8, $6H 32 9 8, 3 o
IR fa@Te SITie | 59 S S fTerd, sMe s Sl € d ¢ ST lfh 3muad! I8 o g
BN {6 ¢ S &1 ford avg 9 89 Tl olil? Ugel S11 55 Akd T4 &€ 81 g o, a1
AT 371 W1 4 ARE DI G4 &1 SAYHT? H I8 $lTy H8 Je] g & g AN Mo 1
foroft Tl 1 AR &1 <4 €, 9 gafery <d € b a8l & <ot WIe d18 W s 8, a1fd
I7d g=d Wi WIC 99 Feh| TAR STad S1d TS 81 a9 AN = 4 W1E 81| AR 99
9 FC BRI A1 9, S 75l Tpdt & 9= €, SAP1 I8 He UR HolgY 81, 511 § U IR &b

I A BBl A8l &

"ER ¥ € 1 A, Tl B g AW,
R TG freal #, & SN HH+ A"

AR, AT i F1el BT 1T faam, s forg imuesT aga-agd g
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SHRI ANIL DESAI (Maharashtra): Thank you, Mr. Vice-Chairman, Sir, I rise in
support of the Right of Children to Free and Compulsory Education (Amendment) Bill,
2017. A lot has been said about education by my senior colleagues. In this Amendment
Bill, a very specific thing has been added that hitherto those teachers who are there in
the position and have not acquired the required minimum qualification till 3 1st of March,
2015, will have to complete it in four years of time, that is, by 2019. This has been
stated by the hon. Minister also. I congratulate the HRD Minister, Shri Javadekarji, for

introducing this important piece of legislation.

Sir, I have to seek some clarifications from the hon. Minister. I won't repeat what
has already been said. Education has been a very integral part of the economy and it helps
in developing knowledge and all that. This has already been said. What I want to know
from the hon. Minister is this. Here in the legislation, it is mentioned, "shall acquire such
minimum qualification within a period of four years from the date of commencement of
the Right of Children to Free and Compulsory Education (Amendment) Act, 2017." So, I
would like to know from the hon. Minister from when will this amended Bill be enacted.
Four years after 2017 means it will go up to 2021, or, four years after 31st March, 20157
Then, I think some terminology needs to be changed so that it gives you some idea as
to when this enactment comes into being — whether it will be four years after the 2017

Amended Act has come or..... So, that explanation needs to be given.

Another important point for which I want an explanation from the hon. HRD
Minister is this. The number of teachers that would be trained is like this. There are about
7,00,000 teachers in the private schools and about 4,00,000 teachers in the Government
schools. So, a total of 11,00,000 teachers would be trained and they will be having
compulsory education, which needs to be completed in four years of time. Sir, there are
institutions which will be imparting Diploma or B.Ed Degree. Will that be sufficient time
for them? What will be the fate of those who are left out? Now we are in 2017. There are
teachers who did not complete their compulsory education by 3 1st March, 2015 and there
are some who got themselves enrolled after that. What will be the fate of those who are
left out and who are not able to complete or acquire the education which is required of
them by 20197 I think the Minister should enlighten the House about this. This is a very
important piece of legislation, as far as elementary education is concerned. As of today,
the plight of teachers is too bad in the State of Maharashtra and also at some other places,
in the sense that they are taken up not on a regular basis and they are not made permanent
in whichever institutions they go. They are taken up on contract. So, as it is, their mindset,

their psyche is totally disturbed. This is what we have seen in Maharashtra.
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Another thing that affects the plight of teachers is the dignity that ought to have
been given to them. Today, teachers are looked down upon and they do not get the kind
of dignity they should have got. Since times immemorial, what India has seen and what
Hindustan has seen is that guru is held or revered in high esteem. As of today, we do the
same thing. But, now, what has happened is that things have gone too low and everything
is being counted, like what salary one draws, what standard of living the teacher is in, etc.
According to that, in non-urban areas or even in urban areas, the standard of a teacher has
really gone down. I think there has to be some improvement on that count. The main thing
is that if you see the Government schools and the aided schools in non-urban areas, you
will find that their infrastructure is completely of a low standard. It needs to be improved
upon. Unless infrastructure is there, unless class-rooms are there, unless electricity is
there and unless basic facilities which are needed to be accorded to the classrooms are
there, the dropout rate will continue to go up and we will not be able to get the expected

quality of teachers.

Sir, before I conclude, I will make my last point. In the State of Maharashtra, we start
from elementary level; then, we go to secondary and then to higher level. What we have
seen in the State of Maharashtra, particularly, in Mumbai University, is this. Today, the
hon. Chief Minister of Maharashtra had to depose on the floor of the House regarding the
plight of the students or what will happen to the students of Mumbai University where the
results of the students are yet to be declared whereas it should have been declared in June.
Sir, though education is a Concurrent subject, but I would urge the Central Government,
the HRD Ministry, that proper budgeting should be done in every State. Some Members
have said that if proper care is to be taken of children between the age group of 0-6, 6-14
and 14-18, then HRD, as an RTE, should have a proper budgeting. We are dwelling on
some three and three-and-a-half per cent. It should go to six per cent. Then only will we
be able to achieve the objectives which we have set in for education; and if education is

rich, the country will be rich.

SHRIMATI WANSUK SYIEM (Meghalaya): Thank you, Mr. Vice-Chairman, Sir,
for giving me this opportunity.

Sir, I have been waiting for an opportunity for a long time to participate in the
discussion on an issue that has far-reaching implications on the capabilities of children
seeking education both at primary and secondary level. In this backdrop, I welcome the
initiative of the Government in moving this Amendment Bill for the consideration of this

august House.
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[Shrimati Wansuk Syiem ]

We have made much headway with implementation of our flagship education
programme Sarva Shiksha Abhiyaan. From the surveys conducted both by the
Governmental agencies and NGOs on attaining declared targets set under Sarva Shiksha
Abhiyaan programme, I find there is still lot to be done both on the development of
infrastructure and improving the content and quality of teaching. The latest edition of the
report regularly brought out by Pratham NGO — Annual Survey of Education Report —
presents a mix of findings on key elements like reading ability, enrolment rates, drop-out

rates and other incentives like mid-day meal scheme, etc.

The Amendment attempts to deploy ad hoc measures arising from the acute shortage
of trained teachers by relaxing the minimum stipulated qualifications for a limited period
of five years by which time it expects the teacher training infrastructure will be in place
to address the manpower requirement projected under this Bill. From what is reported
in the media, the state of teacher education in India is very dismal with the regulatory
body National Council for Teacher Education abdicating its mandated responsibilities. It
is interesting to note that the Council has served show cause notice to more than 3,800
teacher training institutes across India as to why their affiliation should not be withdrawn
for violation of norms relating to infrastructure, faculty and willingness to engage a third

party for independent assessment of the quality of the training imparted.

The alarming state of teacher education in the country is reflected in the fact that,
in recent years, the majority of graduates that have appeared for the central Teacher
Eligibility Test have failed to demonstrate even the most basic knowledge base expected

from a teacher.

This is not to mention the vision, skills and values necessary for the kind of classroom
envisioned by progressive policy documents but which for the most part are not adequately
addressed by teacher training programmes. Although a range of committees and policy
documents in recent decades have decried the worrying state of teacher education and
have made many recommendations for its urgent reform, the majority of these proposals

are yet to be implemented.

While demand for more teachers has, in recent years, led to an explosion in the
number of teacher education institutions and courses at various levels, this has not been
coupled with a push on infrastructure, faculty expertise, learning resources or quality.
A greater challenge is that more than 85 per cent of these teacher education institutes

are in the private sector where the State has exerted little quality control. No doubt, my
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colleagues and seniors in this august House have already shared their erudite views on
this issue, and it is for the House to strike a balance between the realities prevailing
in the education system today, with particular reference to teacher education, and our
capacity to build up teacher training infrastructure as planned under the Right of Children
to Free and Compulsory Education (Amendment) Bill, 2017, and go by the wisdom and
judgement available in hindsight. I hereby recommend that the Bill be passed by the
House. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much, Shrimati

Wansuk Syiem. Now, Mr. Jairam Ramesh.

SHRI JAIRAM RAMESH (Karnataka): Thank you, Mr. Vice Chairman, Sir. I was
not scheduled to speak, but I was provoked to speak by the comments made by a very
thoughtful, very sober and a very powerful speaker, Mr. Vinay Sahasrabuddhe.

Sir, he started his otherwise very enlightening speech with an extraordinary attack
on all rights-based legislations passed between 2004 and 2014 and described them as
Jjumlas. The Right to Information, RTI, Act is a jumla/. The Mahatma Gandhi National
Rural Employment Guarantee Act is a jumla/ The Forest Rights Act, 2006 is a jumla!
The Right to Education Act, 2009 is a jumla/ The National Food Security Act is a
jumla! The Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013 is a jumla/ The Prohibition of Employment
as Manual Scavengers and their Rehabilitation Act, 2013 is a jumla! Sir, this is
extraordinary, but it is not surprising, because he belongs to a Party whose President,
when he was asked about the Rs. 15,00,000 to be deposited in every bank account said
g% A1 ATl AT AN’ Sir, the Prime Minister is very fond of acronyms and T would
like to suggest that the BJP should be rechristened 'Bharativa Jumla Party', not the
Bharatiya Janata Party.

Sir, Mr. Sahasrabuddhe said that the Right to Education Act was prepared in a
hurry and passed in a hurry. I would like to remind Mr. Sahasrabuddhe that Article 21A
was introduced in the Constitution of India. Article 21A reads, "The State shall provide
free and compulsory education to all children between the ages of six and 14 years in
such manner as the State may by law provide." This Article 21A was introduced in the
Constitution in the year 2002 by the 86th Amendment when Shri Atal Behari Vajpayee
was the Prime Minister, and it is in continuation of that Article 21A that the Right to
Education Act became a reality in 2010. It took eight years of preparation, eight years of

homework.
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DR. VINAY P. SAHASRABUDDHE: Sir, just a minute.

SHRI JAIRAM RAMESH: Sir, let me finish. I heard you patiently; please hear me
patiently.

Sir, to say that this Act was prepared in a hurry and passed in a hurry is a complete
rewriting of history, and you are not taking credit for your own Prime Minister's
achievement which is Article 21A.

Sir, my one and only question for the Education Minister is the following. In the
year 2013-14, the budgetary allocation for Sarva Siksha Abhivan was Rs. 24,812 crores.
In 2017-18, the budgetary allocation for Sarva Siksha Abhiyan is Rs. 23,500 crores. The
Central budgetary allocation for Sarva Siksha Abhiyan has come down. In the year 2013-
14, the budgetary allocation for the Mid-day Meal Scheme was Rs. 10,918 crores. In
the year 2017-18, budgetary allocation for the Mid-day Meal Scheme has come down to
Rs. 10,000 crores. I would like to ask the hon. Minister how, in the light of the declining
budgetary allocation for Sarva Siksha Abhiyan and the Mid-day Meal Scheme, the
objectives under the Right to Education Bill will be fulfilled.

(MR. DEPUTY CHAIRMAN in the Chair)

DR. VINAY P. SAHASRABUDDHE: Sir, may I clarify, as he has referred to my

name?

MR. DEPUTY CHAIRMAN: Mr. Jairam Ramesh, why did you refer to his name?

...(Interruptions)...

DR. VINAY P. SAHASRABUDDHE: Sir, I would give just a one minute-explanation

or rather, just one statement to clarify my point.

MR. DEPUTY CHAIRMAN: If he has referred to your name, you can explain; no

problem.

DR. VINAY P. SAHASRABUDDHE: Sir, I always listen to Mr. Jairam Ramesh
with rapt attention and I must say that it enlightens us. Still, let me also clarify here that
what I observed was not about the 2002 Constitutional Amendment; it was about the Act
which was thereafter enacted by them. The very fact that we have to amend it within
such a short span of time makes it abundantly clear that proper application of mind was
perhaps missing. ...(Inferruptions)... Otherwise, why would we have been required to

amend it in such a short span of time? ... (Interruptions)...
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SHRIMATI VIPLOVE THAKUR: The whole thing ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Viploveji, your name was not mentioned.

...(Interruptions)...

3. forra Y. wEegs: 9aTd $ad EFad BT 2 .. (IGET). .. FaTed $9 IS B ©
o o1 qd At et =nfey o, foraeh amenforear | SHd IR | AR yfreT I
a1y off, g8 21 g3M 3MR AFA-B H, U €fe I Alb-guIad arie & A | I8
T 1T, VAT U 3iTeaTd 21 &, You may disagree with this.

SHRITAPAN KUMAR SEN (West Bengal): Sir, I have a serious point. Sir, the Right
to Education Act has got a history, and the Constitution Amendment 2002 enactment is a
part of that history. To put the political motive in it by Lok Lubhavan, etc., etc., is unfair to
the entire project. That does not behove us a right culture at the political debate which is

meant for this House. ... (Interruptions)... So, one thing is very cleatr. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeev Shukla, do you want to speak?

...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, let me complete. ...(Interruptions)... Please
let me complete. Making teachers trained after the law is passed could not be fulfilled
as the whole thing is in the Concurrent List. I have personally taken initiative. His
predecessor, Smiriti Iraniji, is here. ... (Interruptions)... Out of that experience, now, it has
come in the form of a law. ... (Interruptions)... It is welcome; everybody is supporting it.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Even though all names got exhausted, two requests
are before me. One is from Shri Rajeev Shukla and the other is from Shrimati Roopa

Ganguly. I can give each of them three minutes.
SHRI BHUBANESWAR KALITAI (Assam) : Sir, Shri K.C. Ramamurthy also.

MR. DEPUTY CHAIRMAN: No; his name was not in the list. You said, 'in place of
Shri Rahman Khan' and Y8HT @1 AT8d §lcl ?cﬁ 2l

SHRI BHUBANESWAR KALITA: Please allow him to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is a different thing. ...(Interruptions)... Let me
see. Three Members mean nine minutes. But it should be strictly three minutes each. After

three minutes, nothing will go on record..
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3ft Tt gpaet: STavfa o, Te SN g sea gE &, SuH I A wHsT A s B
ST HTSART UIeheT &, S [Ty O &1 T 81 STARTH YHeT St < Al Wige frse (b &
R Tt It & wrvort | ot yar gerdn © fb seh R dR 9 & fore O AEY 7, et
@ & forg U1 121 21 530 ORE 9 Sl 8RR Uo[ee 7, S o 981 wewn § f Rad
3R 3= B & forg T 21 et a1 81 % | Aorn w3l 78T g, safere #30) Sit H1 |l
ST <1 TS E $7h T8, IR WRGR | &% Y i €, B Wi # 59R $-1S
ST ST &, < a8 U1 q31 dve W 9¥aIE BT 8, S9! Bls accountability T2T 81 H
IV & oy viie fien &1 e1at Sara1 €)1 8% Y=aN g AN H 6 TR BRI U B
TTaET I 2, A 59 1et 7@ Hie e 9 uer gan uw W amesdt T firer, s drn
! firen g1 a1 e 81, g9 21 e 98 |9y U1 TAStisl 81 da] Al ©, 93] $B
uar e 1 afe €t T W) Uophe | erad fhar Sy, O S 9gd BT @
[HAT &, S fob go7apT " forexwlt e &1 U wbie o qeads srfe g1 el Bl Sireit
2, fr 5@ e Rith ot ox 1 B € 3R ek feu sia 2, actually fsft w1+
fpaTe el €, 7 $© SR BRI &1 31T 39 F1 Wi B g BT 3R ST U1 S89H
ST BNl IS AT $7 WHIRT B d& P, A1 g 3BT BRI Fgaal Bl 4 W oo
R <t oft, safeg afe oy S9! @ B3 91 9gd s B

=1 germa, < fawera Sit 9 ff 9am o, 98 9% 2 6 e ded 931 9HRn, o
Rreft w= 923 o1 dret 721 Bisdl, a8 I8 € f SR R 3R ufeas R A, @ ar 9
f[ER, SR 4o9 TiRE oAl H, SRHNT WIgH i 4 sl T2 uerg Ik 7l 9
et # f7eft WR AT inferiority complex I&T €1 BT HEIT 6 A $H HINT BT T Bl
HieT ferdT 21 98 $1.UH. §9 1Y, 377$..TH. 99 ST, 318, 4.7, 99 Sy, 918 $o i 9
MY, IEH T WG &A1 B 3R AT A A1 B IRE W) vy # gfver
introduce X 231, @1 S B i fire ), arse sfea= <ad &1 +ft e et

6.00p.m.

3R S 3 9= | £ Wi & 7, 98 Fiae Sgl, R1ifes Si9 dide Todcs
T 3T UEA 911 &, T 3 RPRT 3} ToR 9 W T@d T = uiferfea 8, 9 <R
1, 12 Sl 1 VAT &1 B, SEH 98 9<d1 ST Telhts Yadl 8l S99 SR 9gd o weft
o 3 RR ff R ® €, 5961 9aae & & I8 98 21 91 a8 Ui 9 91T, 9
v H3A 99 TG, R A 99 S, I |1l gHI A8 HHARI ¥Ed! 2l gHfery H Argm
{3 31Ty #Y S <9 YATa1 IR SR IR BRI 9gd-9gd gIare]

MR. DEPUTY CHAIRMAN: Now Shrimati Roopa Ganguly; please stick to the

three-minute limit.

et wor et (A PR : A SuTafr S, S ee &9 Sie @t Hid
fear 2, Sad forw a=arel g9 430 Sft & 59 [dt &1 agfed @ 9aid oed &1 84 v
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A & T AT BT ARG | I [ 957 TN 1 BN T BIC-UHTY Foivid &1 S
ufFeE} e H ¥ fhae Sred TiRies 81 %% 82 99 570 ©9 a) e S & F HEl-
HE W B T, A 95 30T I GURT, WISAY Tpod & N1 e 3R oA &, 39
AR BT WRBRHA 3R Y 36T 81 Fdhdl &, 3FR BIs vl 9 99 Wiy & primary
school teachers and other staff members will not participate in any political rally on a
working day. IE TH BICT Wl R Bl 3R U1 Bls ©dl I91AT ST AHdT &, a1 99191
S9d 912 81 BIs W freg, s W) Wpd faegd &) € fosedt ff uiferfeama Yeft # @it
oA 9 81 A, 59 ol BT Ua- A1 O Uidal ol Sff Wbl 52 $Hd AfaRaT
e TwTgeT 7 SR WSed & TRIeRiT #, S AR ufeadt dvme § aRist & sisre
B €, 9 W AR &1 BI85 91d 81 9, H-e#c 81 9d, 91 98 g9R $97d & ANl &
forg afiv 221 & AR & folg 9gd Hexar1 grfl| a=are |

MR. DEPUTY CHAIRMAN: Now Shri K.C. Ramamurthy, please take only three

minutes.

SHRI TK. RANGARAJAN (Tamil Nadu): Sir, school children today learn
everything. They will learn politics also.

MR. DEPUTY CHAIRMAN: I did not call you. Shri K.C. Ramamurthy, please.

SHRIK.C. RAMAMURTHY (Karnataka): Sir, I would not like to go into the merits
of the Right to Education Act. All of us know that it is one of the most encouraging
Acts and it has been accepted to be a very good Act in the country. But there are a lot
of lacunage in its implementation. Our leader, Shri K. Rahman Khan, Mr. Derck O'Brien
and others have mentioned about various lacunae of the Act. I would like to draw the
attention of the hon. Minister to Section 29 of the RTE Act which very clearly mentions
that the curriculum and the evaluation procedure should be in conformity with the values
enshrined in the Constitution. It talks about all round development of the child, building up
child's knowledge, potentiality and talent, development of physical and mental abilities to
the fullest extent, etc. To ensure this, we need teachers — qualified, committed, motivated
and trained. Section 23, on which we are having a discussion today, is added, perhaps

keeping in mind the requirements mentioned under Section 29 of the Act.

Sir, I would like to mention about the scarcity of good teacher training institutions
in the country. Most of the teacher training institutions, as one of my colleagues has
mentioned, are under the private sector only. The Government should seriously think
about establishing quality and high-standard teacher training institutions, without which
I don't think we will be able to achieve any standard or the goal that we are aiming to

reach.



344  Government [RATYA SABHA] Bills

[Shri K.C. Ramamurthy ]
Sir, I would like to appreciate the hon. Minister that he has taken a number of

initiatives in this regard, at least, now. After a lot of time, this Amendment has come
before the Parliament. This Amendment should have come into effect, at least, two years

ago. But now he has brought this Bill and now this will come into effect.

Sir, again, I would like to bring a very important point to the attention of the hon.
Minister that training is a very important component for any sector. Particularly for
teaching sector, if training is not made compulsory at the school level, the teachers will
not be able to perform. There should be a rotation of teachers. At every level, we have
training. Once you become a teacher, particularly in the primary and elementary level,
vou will not have any training or any re-orientation. It should be made a compulsory
activity and it should be rotated. I am not going to make any more points on this. Many
hon. Members including Shri Vinay Sahasrabuddhe, Shri Derek O'Brien, Shri Rahman
Khan have mentioned a lot of issues about the implementation of the RTE Act. They have
highlighted the failures of the implementation of the RTE Act in a number of situations.
Sir, I would like to mention about the Government schools. Sir, I would like to draw
the attention of the hon. Minister. ... Interruptions)... Derek ji, please let him listen to
me first. Kindly hear me. Sir, I would like to draw the attention of the hon. Minister to
what Shri Rahman Khan rightly mentioned about Government schools. In Karnataka, the
situation is that there is a lot of rush coming to the private schools; irrespective of the
situation, private school seats are filled up and Government school seats remain vacant.
Parents want their children to be admitted to the private schools, and, not the Government
schools. Even if there is RTE, they do not want to send their children to the Government

schools. ...(Time-bell rings)...
MR. DEPUTY CHAIRMAN: Please sit down.

SHRI K.C. RAMAMURTHY: Sir, I will take only one more minute.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; time is over. ...(Interruptions)...

SHRI K.C. RAMAMURTHY: Sir, regarding involvement of management, as
Mr. Rahman Khan was rightly mentioning. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. It cannot be allowed. ...(Interruptions)...

Please sit down.



Government [1 August, 2017] Bills 345

SHRIK.C. RAMAMURTHY: Sir, I want one minute only. ... Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; time is over. ... (Interruptions)...

SHRIK.C. RAMAMURTHY: Sir, one minute please. Sir, it is regarding the relation
between the State Education Department and the CBSE and other boards. A large number
of CBSE schools. ...(Time-bell rings)... Sir, please permit me. ...(7ime-bell rings)... Sir,
a large number of CBSE schools are built as per the specifications of the CBSE and the
fee also is charged as per the facilities provided. The State Government's intervention in
all these things, in fixing the fee, in changing the syllabus is too much. There should be a

restriction. ... (Interruptions)...

MR.DEPUTY CHAIRMAN: Okay. Please sitdown. Time isover. ... (Interruptions)...

Nothing will go on record.
SHRI K.C. RAMAMURTHY: *

MR. DEPUTY CHAIRMAN: Nothing more will go on record. ... (Interruptions)...
This is very unfair. Those Members who wish to speak, they should give their names before
the discussion starts. After that, when the discussion is about to be over, pressurizing the
Chair is too much. [ am sorry. ... (Interruptions)... Your Party has taken twenty-five minutes
extra. ... (Interruptions)... Had you given the names in advance, I would have managed the

time. How can you do like this? I am sorry. Yes, Mr. Minister. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, please take the sense of the House.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. ... (Interruptions)... Javadekar ji, one second.
...(Interruptions)... What he said is correct. Let us sit up to the time the reply is over.

...(Interruptions)... Please.

A e e w5t (3ft vt Sasey): Tt TR W), # 9l 22 A
HERI BT 954 NN §, e 59 fAd 1 a8 faa 9 |9 fawn ¢ g9 I8 anfea
g1 ® f& education political agenda BN %\*, gfed education national agenda HELEERA
concern Ud ¥, B A®I & UH 8, R education empowers. SINIT URAE g8 o
%I, education empowers, TTelF & §d $B &l 3R Tdh WIS AoIgR B dsH! S
1l B RIS 999 &1 a9 AeR B Adhdl 8, 91 98 d1dhd bad dreld J 2
ST, AoTed 3R A SR 38 R TS empower Rl © 3R Sfiad &1 dadf <l &,
eIy I8 Ae@yul| AT A Rigred S 7 921 Gl St a1 arg feam § € gor 4

*Not recorded.
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e &1 fawa §1 59 A9 faes S9 @RI 31 93 B © 3R 39 uRfRIf &1 g
21 59% oY 899 Ui initiatives @1 a1 A1 8 3R S99 &4 a1 W e, swe g9t
o7 fareams 2

Uzell initiative %\*, Right to Education Act H learning outcomes were mentioned but
they were not defined at that time. We have now completely codified the learning
outcomes. TSl | 3Mad] dd, X 94 d B &1 foa fava &1 feaa o= ffsaa g
=1f2Y, A learning outcomes I define B TV &1 0 T Al wpall A Rierdi &l
handbook T &I 7S & 3R S handoook & 3MER TR IH! Hfdrfera i fowan i <& 2
T & TS H JAMYB] AE q@ B e fob awft wpall H g9 uRed o Sied b fava
TS & I B FAT-FAT AT AT D AT-A1 WTH B HY T pamphlet e {6
MUt BT Uiadi § 8, d1 SHH! I AT A1V This brings in accountability of every
factor, the stakeholder and the 'STEPP' which you mentioned. This will bring in
accountability of schools, teachers, parents, students, and everybody. T BT z|Tf%§r A7
3IMST ddb iﬂﬁ QET*T b ol N g\f T National Assessment Survey ‘Eﬁ, IR Uid] &1 BT
T et BT UTS TR U Wbl T 3R R AIad] BT Fec yiad] &l O 781 B
qHdT, 1 I8 AFf2H HedR 21 SH BIR B o B & fofT learning outcomes 1
IBIATT B T & AR el fawary ¢ fb I oM ores! av A sl H a1y | W Hg fb
39 e YR & 3ru-aue &Fl & el § fafsic HRY, I9 WA 89 National
Assessment Survey 1 &I dTel &1 G981 TR 310 <RAT fob &= wa@ 4 UTSS R 9ead gl
2 & I IE 81T B I% ST &9 99! e 2

T, 39 T Bl A% o o ugelt 9 st I wie TE a8 $HSET BR,
I8 GHY SN far far o, 98 ¥ o 6 Igeed R wie 31 Jaedd HeR 7
T SITY, Ugel ¥ SH®! ATG $I 39 7 STell SMY| 57 folg v Aieger faam i o
% 89 $UPT continuous evaluation BT BT T ILTT BT AT B, offdhT gam
FIT? $EBI scientifically continuous evaluation Ta1 galT, foTad BRI g | aedl 96
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learning WTell 1T YET 81 31d STTET WX A1 ¥ped mid-day school I T &1 99 ool H
3T, [T 3R ST, 9161 B TR @ 8178 §1 319 8 I8 % learning outcome &
A1-<A1eT giadi 3R Jad! § U1 oI, |1 AT fT ST ST 3 HET, Ugelt e
A H g, AT B u_Ie | S a5 el B, SdT gan] uNie /g H s gaN udle §
S el BN, SHHT €l 84 detain PRI 3R I8 AR R f g0 T B1 3 W B

Stg [T Il & e wERIT $ A SR 5% g, A1 S od H I8 AR ST
3 25 AT B AV FE IEAT ALY, ARG 4 w31 BT 72 A1fey) F9 374 Fe1 {6 N 2,
g ok 59 Toal IR Bisd 81 3RaR cooperative federalism # AT A1, TIHT b’
PRAT &, Al T AT 5P q UIeR &1 Ugel USh3 dael I BT 81 faw SIa o,
W 918 § IT Concurent List H 3 TN SAMIT &l e & b I8 gar 0
accountability @1 I@TTI Survey after survey H BTAT T f5TRT ARE BT 23 AT 8, 319 T8
T 3|

SIRRT A FEed Ul WIT 8, % WX H 2.5 BRIS Ied ad] PI UTSIH o © 3R I
2.5 RIS B H W Sad AT oG BT, AT+ CBSE & 38 B Iie &1 ULler 8! < 2l
g 9l el o, gafoy s g% ol fear 5 59 ara 9 91 due) gl A fvta
frsel |ra BN fohar w1 o, difh JRa s aF 81 {61 71, Us |1 & a1 dn],
o $H®DI parents, teachers and students T B AE I 90% approval g3TTl

TEIeY, 99 & el 8, e, d forg I faat 21 e fah o 4 Ryaran
&, 39 faal teachership &, I8 Ta HE@YUl &1 $HS foTQ Herme #3017 Aia T Sff 7
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[sft qepreT STTae®R ]
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a9 2014 & TS B b out of school students 60 TG 2 3R 31+t 50 < ... (FFE)....
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sft gt SR HR: U e ergH W T8 <<l 319 U & o &) i | g9 we,
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2, 9D HH 81 gl 21 "fre-S-Hd" IS WM H, had 31 wed |, Rt MR &1
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MR. DEPUTY CHAIRMAN: So, did you mention about children being asked to go
to schools on Saturdays? What about that?

SHRI PRAKASH JAVADEKAR: Sir, I said that it is left to the States because we
have decided on schooling hours throughout the year. Sl A1 &, ©lfh 39 8 AR
PIGEI A 8 I TP AMAR S 918 AN AMAR DI Gel <1 , that is left to the States.

MR. DEPUTY CHAIRMAN: But childhood is the right of the children and robbing
thatis not good. ... (Interruptions)... Youshould leave Saturday to the children for playing...
(Interruptions)...
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SHRI PRAKASH JAVADEKAR: Sir, I agree. But, Sir, there is also another issue
involved, ST Seoig IR TRl A far & f ted &1+ uferidra w3 @) sixd 2l
mwaﬁ%aﬁﬁﬁwwﬁg%wwgﬁﬂjﬁﬁﬂﬁdreamsqﬁgﬁ, T &l
g § 399 I Parents education is also needed. But whatever it is, that is left to the

States. The States can take the decision. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay; all right.

SHRI JAIRAM RAMESH: Sir, before you take up the Bill for voting, a special

welcome to all the Ministers who were absent yesterday!

MR. DEPUTY CHAIRMAN: This is Right of Children to Free and compulsory

Education (Amendment) Bill, 2017. You have moved the motion, isn't it?
SHRI PRAKASH JAVADEKAR: Sir, I have moved the motion.
MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill further to amend the Right of Children to Free and Compulsory
Education Act, 2009, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill. In Clause 2, there are two Amendments (Nos.1 and 2) by Dr. T. Subbarami
Reddy. Dr. T. Subbarami Reddy, are you moving the Amendments?

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, before my decision, I have
a right to say as to what I feel. The RTE Act was enacted in the year 2009 to provide free
and compulsory education to children up to 14 years of age and to provide in-service

training to the untrained teachers before 2015.
MR. DEPUTY CHAIRMAN: That is all correct.

DR. T. SUBBARAMI REDDY: Unfortunately, the training could not be provided
to all the untrained teachers—everybody said the same thing—to acquire minimum
qualifications, and hence the Amendment Bill. In this Bill, the Government has provided
that within a period of time, they would complete the task.

MR. DEPUTY CHAIRMAN: Are you moving your Amendments.
(Interruptions)...
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DR. T. SUBBARAMI REDDY: I appreciate the spirit of the Government, but
having seen the trend of training service, I am afraid that all untrained teachers cannot be
covered in four years. Therefore, to help the Government, I have brought an Amendment
to say that within five years' period, you propose ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He is with the Government. ... Interruptions)...

DR. T. SUBBARAMI REDDY: Anyhow, I will not move the Amendment.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Are you moving the Amendments?
...(Interruptions)...

SHRI PRAKASH JAVADEKAR: With your cooperation, we will complete the
whole training in two years. That will make education more successful.

DR. T. SUBBARAMI REDDY: Wonderful! It is very good. I am giving inspiration.
...(Interruptions)...

SHRI TAPAN KUMAR SEN: Hon. Minister, I just want to make a point. The Bill
says that from the commencement of this Bill, from 2017, it is four years. So, four years
should be counted from 2017 itself, not from 2015. It was written, "commencement of
the Bill". See your own Bill.

SHRI PRAKASH JAVADEKAR: Shri Derck O'Brien will explain it to you. It is
four years from 2015, and, therefore, it is 2019.

MR.DEPUTY CHAIRMAN: Soyou have not moved the Amendment. Amendments

not moved.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI PRAKASH JAVADEKAR: Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Even though it is a small Bill, the discussion
was very good. I am sorry for the Members whom I could not accommodate because
there were a number of requests. Yet there was a good discussion. Thank you very
much for your cooperation. Now, we will take up Special Mentions. Dr. V. Maitreyan.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL) in the Chair.
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THE VICE-CHAIRMAN: Just mention the heading of the Special Mention.

...(Interruptions)... Please maintain order in the House. ... (Interruptions)...

SPECIAL MENTIONS

Demand to expedite the clearance of two water desalination projects as

proposed by the Tamil Nadu Government

DR. V. MAITREYAN (Tamil Nadu): Sir. I wish to read it. Chennai is a water
stressed city with very limited surface and ground water potential. The present demand-
supply mismatch of 500 MLD is expected to widen in the future. Tamil Nadu views
desalination as the only permanent solution for Chennai's water problems. Chennai already
has an installed desalination capacity of 200 MLD. To bridge the deficit, two additional
desalination projects have been conceived. The first project of 150 MLD capacity is
proposed to be constructed at Nemmeli, south of Chennai, at a cost of Rs.1,259 crores.
This project has already received approval from kfW, the German funding agency for
100 million Euro loan assistance. It has also received assistance of Rs. 506 crores under
the AMRUT scheme. The procurement process for this project has already commenced.
The second project is an ambitious 400 MLD unit, which along with distribution system
improvements, is estimated to cost Rs. 5866 crores. It is proposed on a 50-acre site at Perur,
barely 600 meters from the Nemmeli plant. Japan International Cooperation Agency has
expressed interest to finance this project through a loan assistance of Rs. 4,350 crores.
Both the projects are pending for clearance before the Expert Appraisal Committee for
Coastal Regulation Zone, under the Ministry of Environment and Forests. Chennai is fast
progressing into a sought-after health tourism hub in Asia drawing more people to the
city. In view of the growing need for more water, I appeal to the Government to expedite

clearance of both these projects to improve water supply situation in Chennai.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I associate myself with the issue raised
by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I also associate myself
with the subject mentioned by the hon. Member.

SHRI A K. SELVARAJ (TAMIL NADU): Sir, I also associate myself with the issue
mentioned by the hon. Member.



